- 1317.F.: HYD, ACT VII1 ] Land Revenue

. Sections.

. (Translation)

THE HYDERABAD LAND
% 'REVENUE ACT. -

No. VIII of 1317 F.

Preamble. -
CHAPTER I.
PRELIMINARY.

. Short title and commencement,

2. D‘eﬁnitions.

CHAPTER IL

APPOINTMENT AND POWERS
OF REVENUE OFFICERS.

3. Chief Controlling Authority
in matters relating to land
revenue.

4, Appointment of Subedars
and their duties. ’

5. Division of subas into dis-
tricts, of districts into
talugas  and of talugas
into villages.
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Land Revenue [ 1317 F : HYD. ACT VIII

6.

10.

11.

12.

13,
14,
15.

-16. -

(Translation)
Appointment of Talugdar.

. Appointment  of - Second

Talugdar. -

Second Talugdar to hold
charge of that office in
absence of Taluqdar until

- person is appointed or
_ Talugdar resumes charge,

Tahsildar, his appoint-
ment, duties and powers.

" Tahsildar may depute sub-

ordinates to perform certain
of his services.

Temporary arrangement of
office of Tahsildar.

Survey Officers, their duties

and powers:

Combination of offices.

Appointment of . officers
to be notified.

Power of appointment of

establishment.
Power of Talugdar to trans-

" fer cases....© . -
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6-A. Additional Collector or.
Additional Talugdar to
have had always the same’

powers and duties as the
Collector or Talugdar.
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1317 F: HYD. ACT VIiI | Land Revenue |

(Translation) =

1

' CHAPTER IIL

| o Omitted.

‘CHAPTER 1V.
' LAND AND LAND REVENUE.

All lands etc. are property
of Government,

Assigning of land for spe-

‘ cial purposes to be law-
ful.

Animals which shall graze

. on land set apart for free

S pasturage of animals. - :

24,
25.

26.

Cases in which there shall be
- right to carry earth, stones,
. etc., from river, stream or
bed of tank.

27.

© TREES.

Trees Irsali or Ghairi on
land held by pattadar.

28.

29. Right of pattadar to trees
planted on occupied land

prior to his occupation.

30. Trees outside occupied land

.. or in-bed of rivers, streams
etc.

31 Sale of Irsali trees outside

reserved area.
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‘Land Revenue [ 1317 F : HYD. ACT VI

32.

33.

6.

37.

- obtaining

(Translation)
Letting out for .cultivation J
unoccupied land containing
valuable trees situate in
taluga where forest bounda-
ries have not been demar-
cated.

Fresh patta within reserved
forest to be given in consul-
tation with Conservator of
Forests. A

Toddy and sendhi trees inay

. be planted on banks of

streams = after
patta therefor
and ‘such trees to belong
to pattadar.

rivers and

Rules relatmg to lopping
and tapping of sendhi and
toddy trees to apply to

_ trees belonging to Govern-
- ment.

D

f

(

39.
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34,

5.

38.
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* Proprietary rights over toddy

and sendhi trees and the
right to plant such trees.

Proprietary'  rights of
Government over toddy,
sendhi and gulmohwa trees.
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mohwa trees and the right

- to plant such trees.

Right to fruit bearing trees
in occupied land., 4



1317 F: HYD. ACT VIII | Land Revenue

40.

41.
42,

43.

44.

45.

46.

47.

_Right to fruit bearing trees

"~ and ‘another person has

.. of any other person to land

" is not recognised, trees to
_be property of Government.

Land may be let out free of

. reserved forests.

(Translation)

in unoccupied land-may be
transferred with'land.

Procedure where land is in
occupation of one person

right on trees.

;3

Procedure for trees planted
in unoccupied land by any 4
person and retained in his
possession.

If. in event of pattadar
absconding or dying. or
tendering compromise, right

assessment for planting
.shady trees for public bene~}
fit.

‘Conditions on which land
for raising groves may be
given. ~

Procedure where péﬁadar
is felling trees belonging to
Government. L

Permission to take wc“)bod
from waste land outside
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46-A.  Restrictions on felling of
sendhi, toddy and gulmohwa
trees and fruit bearing trees.
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Land Revenue [ 1317 F : HYD. ACT VI‘II‘

( Translation)

LAND REVENUE.

48 All land to be liable to
| payment of ‘land revenue
save in case of remxssxon

49. If alluvial land be within
land excluded from Govern-
ment demand etc., it shall
be subject to original land
for purpose of payment of
land revenue.

50. Land ~revenue to be
assessed according to use of
land ‘for various requlre-
ments.

51; : Settlement of land revenue
~ with whom to be made.

52. Assessment of land revenue
by whom and how to be
. made.
53.  Water rate.
CHAPTER V.

OCCUPATION OF KHALSA LAND
AND RIGHT OF
OCCUPANTS.

54. “Procédure fof
unoccupied land.

acquiring

54-A. Procedure in respect of land
» acquired for purpose of
public benefit and no more

required.

55.  Rules relating to alluvial
land.

56. Rules relating to diluvial
land. : .
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1317 F: HYD. ACT V1] Land Revenue.

{Translation)

57. . Procedure  when person
unlawfully occupies un-
occupied land or uses Jand
without title.

- 58. Occupancy right is heritable
and transferable.

58-A. Sanction of Talugdar for
transfer of occupied land
compulsory in certain cases.
58-B.  Procedure in case of trans-
fer by order of court of
‘ land not-transferable with-

" out sanction of Talugdar.

59. Who shall be pattaaar on
» . death of pattadar.

60. Occupancy right to be sold in
case pattadar dies intestate
or heirless.

61. Occupant to be entitled to

- construct godowns .and wells

etc., or otherwise improve
condition of land.

62. Procedure in case of agricul-

tural land appropiated to

non-agricultural purposes.

63. Right to all mines vests in
Government.

64. Occupant- may relinquish
: or transfer occupancy right
to another. : :

65. Right-of way on relinquishing
land to  vest in future
holder.
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" Land Revenue [1317 F : HYD. ACT VIII

‘.- (Translation)
CHAPTER VI.

OF SUPERIOR HOLDER AND
SHIKMI-HOLDER.

-66. Liability and rlghts of pote-
pattadar.

67. When shall - Asami-Shikmi
have perpetual occupancy
right.

'68. Liability of - Shikmidar to
payment of land revenue,

69. When rent may be enhanced
on Shikmidar.

70. When Shikmida‘r shall be en-
titled to reduction of rent.

71. - Liability of: Asami-Shikmi
*respecting payment of rent
and procedure when Shikmi
relation is not desired to be
maintained.

72.  Application for arrears of land
" revenue or rent in- Tahsil
within three years.

73. Procedure in case of remis-
-~ . sion or suspension of land
revenue. ‘

74, Sui} for ejectment from un-
- .. -lawful possession to be filed
before Tahsildar.

7‘5 . Penalty when proved that land
holder has by force recover-
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"~ 67-A. Right of Shikmidar to pur-

chase rights of the pattadar.
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1317 F: HYD. ACT VIIT ] Land Revenue
(Translation)

“ ed any amount in excess of
fixed land revenue or rent.

76. In default of payment of land
revenue it shall be lawful in
'certaln cases. to. seize and
auction 'right of pattadar
and_make any co-occupant
“or ‘other. concérned person
a pattadar.

' CHAPTER VIL

SETTLEMENT AND, PARTITION
o " OF AREAS

77. Government may introduce -
revenue survey into any part
_.of: Domlmons v

78.. . Land holders, etc., may be
“made by general notice- or
. summons to.attend survey
« operations -and - assistance -
of village officers and officers
+ : concerned may be taken.

79. No number to_ comprise
of less than fixed area.

*80.- - 'When Pattadar of pote-
number tenders compromise
it may be made over to any
one of Pote-pattadars - of
same number )

81, Settlement Oﬁ‘icer to make
assessment
82, - ‘,Assessment of land revenue

may be made directly of

. 281
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Land:Revenue [ 1317 F: HYD. ACT VI |

(Translation)

land or of means of - irriga-
tion.

Assessments made in settle-
ment shall not be recover-
ed without sanction of
Government.

83.

84.
ment how made.

When assessment fixed shall
be levied.

Preparation of register.

8s.
86.

Settlement Officer to correct
clerical and other errors
admitted by all parties and
application for correction
of name to be made within
two years.

87.

88.
made over to Talugdar who
shall cause village records
to be prepared.

88-A. Recovery of Survey Settle-

ment expenses of non-khalsa

villages.

- Division - of numbers and
fixing of pote-numbers on
second settlement to be
" lawful.

89.

Division of survey numbers

.89-A.
‘ into.new survey numbers.

89-B. Division of survey numbers.

into pote-numbers.

CHAPTER VIII.

DISPUTES RELATING TO
BOUNDARIES AND INSTALLA-
TION AND MAINTENANCE
OF BOUNDARY MARKS.

Determination of village
boundaries. :

90.

_ Announcement of assess-

Settlement records to be
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1317 F HYD. ACT VIll] Land Revenue
( Translation)
91. Procedure when agreement

~is not produced or dispute
-remains unsettled.

* Determination of field

boundaries.

- Settlement of boundary dis-
putes by arbitration.

92.

93."

- 94, Construction or repair of
boundary marks of num-
bers and villages.
Dimensions and form etc.,
of boundaries to be deter-
mined with sanction of
Chief Revenue Authority.
Taluqdar’to haveicharge of
boundary marks after in-
troduction of settlement.

95.

96.

97. Responsibility for preser-

vation of boundary marks.

Penalty for injuring etc.,
boundary marks.

Fixing of limits of village
sites. . ‘
No land revenue to be

levied in certain cases on
lands within village site.

98,

99.
100.

occupying
land

Procedure on
without permission
- situate in village site.

101.

Suit not to be instituted
in Civil Court after one
year from order of Talug-
dar.

102.

.CHAPTER IX.

REALIZATION OF LAND
REVENUE AND OTHER
GOVERNMENT DEMANDS.
103. Responsibility for "payment
' of land revenue.
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" ‘Land Revenue.[ 1317.F: HYD. ACT VIII
o ( Translatzon )

PRIORITY OF GOVERNMENT
'CLAIM FOR LAND REVENUE.

* Government

104. demand to
: - have prlorlty over all

- claims. e :

105. - Produce of land to be

hypothecated

“deemed as

. for payment of -land reve- |

‘nue.

PRECAUTIONARY MEASURES
- FOR 'SECURING LAND
REVENUE.
~Produce disposed of by
sale, etc., may be with-
. held till payment of land
revenue..

106.

'Power of ' Taluqdar when
_apprehended = that reve-
‘nue shall not be recoverable.
Issue of orders provided for
Jn section 107 and pena-
Aty for  contravention
. thereof. _
Reaping or. removal of
produce of land not to
be . prohibited for such
long period asto damage
goqu. ‘

107. .

108. -

109,

Attachment of village or
part of village for land
revenue.

11044,

111, Precautionary measures to
be. suspended on security

being furnished,

MQDE OF INSTALMENTS
.JOF L AND: ‘REVENUE.;

Government to determine

12, ,
o date and instalments for

| -1 w;/,..)w

recovery of amount.
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1317 F HYD. ACT VIl ) Land Revenue |

( Translation )

DEFAULTERS.
113. ‘Arrears and defaulter.
114. - -Liability. incurred in case
o of non-payment of arrears.
115. Certified; account to be
o conc]usnve ‘evidence  as

to arrears.

RECOVERY OF ARREARS OF
-~ LAND REVENUE.

116. Measures for rec_ox;ery'.

117. Measures specified appli-
cable to arrears due both
for- previous years and

-, currsnt year.

- NOTICE OFDEMAND.

“When and whom notice of
* demand may be issued and
~and its costs.

118. ;

119.: - Distraint and sale of de-

faulter’s movable property.

Distraint and sale of de-
faulter’s 1mmovab1e property.

Property of defaulter exempt
from attachment.

120.

1‘21..’-’" -

ARREST AND IMPRISONMENT

C 1220 Power to “arrest defaulter
- - and send him to Civil Jail.
123. quer to arrest.
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Land Revenue [ 1317 F: HYD. ACT VIII
(Translation)

FORFEITURE OF OCCUPANCY
AND EVICTION OF DEFAULTER.

124, - Lease and sale of occupancy

right..

ATTACHMENT OF VILLAGES.

125. Power to attach defaulter s
village and take it under

management.

" Disposal of surplus income
of attached land. v
Restoration of attached
‘village. v ‘
Village etc., to vest in
Khalsa - if not released
within twelve years.

126.
127.

128.

STAY OF PROCEEDINGS FOR
RECOVERY OF ARREARS.

129. Recovery proceedings to be
stayed on security being
given or amount being paid.

130. Procedure for sale and
pubhcatlon of notification.

131. Objection in  respect of
attached property.

Sale by ‘'whom and when

132.
- to be made. -

TALUQDAR’S POWER TO STAY
FROM TIME TO TIME SALE
© FOR SUFFICIENT REASON.

133. When sale may be stayed.

134. By whose sanction sale
to be final.

135. Mode of payment of
purchase-money.

136. Re-sale if purchase-money

is not paid within pres-
cribed time.
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1317 F: HYD. ACT VI | Land Revenue
( Translation )

- 137, Receipt for purchase-money
to be furnished and sale as
concluded to become abso-

lute.

138. Application to set aside sale

_of immovable property.
Order confirming or sett-
ing aside sale.

Refund of purchase-money
if sale is not confirmed or
set aside.’

Putting purchaser  into
possession of holding sold
and entering his name as
pattadar in village record.

139.
140.

141.

Application of purchase-

142.
: money.

143. Liability of purchaser for

payment of land-revenue.

Sums recoverable under
provisions of this chapter.

144.
CHAPTER X.

PROCEDURE OF
RVENUE OFFICERS.

145. Revenue officer to. be.

subordinate to his superior.’

146. Power to issue summons for

evidence and producing
document etc.

147. Form, issue and service of

’ summons. ‘

148. Code of Civil Procedure

regarding sustenance allow-
ance to be

. when party desires attend-:

ance of witnesses.
/.

followed -
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Land Revenue [ 1317 F: HYD. ACT VIII ’

( Translation )
- FORMAL INQUIRY.

. 149.. .. Mode of recording evidence
: in formal inquiry.
150. *. * Mode of writing of deci-

sions.

SUMMARY INQUIRY

151.k Mode af summary inquiry.

152. Formal a n'd summary
inquiry to be deemed judi-

. cial proceedings and to be
conducted openly.

153. ' Mode of ordinary inquiry.

154. - Manner of obtaining copies
. and translation. :
155.
rant,
_ Power to enter upon land
or premises when neces-
sary.

156.

Mode of evicting unlawful
occupant,

157.

CHAPTER XI.

APPEAL, REVIEW AND
- REVISION.

Appeal N
Appeal from order of Reve-

nue' officer.
Non-appealable orders

158.
159.

160.  Period of limitation.
Original order or copy
thereof to be filed along
with  memorandum  of
appeal etc.

161.

" Arrest to be made by war- k
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( Translation)

-, Powers of - appellate autho-
'my

Power to stay execution.

162,
163. .. ..

.;:Fin'al order. to be deemed:

164. .
' non-appealable.

- Propriety “of -reconsidera-
tion of order passed on
motion of incompetent

- officer.

165.

REVIEW.

166. Review.

166-A. Application of Limitation
Act.

. REVISION.

166-B. Revision.

CHAPTER XII.

MISCELLANEOUS.

i
167. Inspection of maps, survey
‘records and village accounts
and granting copies thereof.
168. Rules for partition of area
from which land revenue is

to be recovered.

Provisions of chapter IX
how far applicable to non-
Khalsa villages. -

169.

Revenue administration of

170.
village or non-Khalsa area

57 289
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Land Revenue [ 1317 F:HYD. ACT VIII DL Ay o ._'__‘5},%/‘ IS '
( Translation) : o

temporarily under Govern- N }"(du 49/-’!? Q;z.'( ,{j//}'d%lﬂi.’b/

ment administration.

171 Pattadars of villages or non- ,_,,m.-‘% (,".Co‘k"u ‘JJ’/J{.' I
"~ . Khalsa area. . SRR
172, - Power to make rules. , - JL:;W lb‘/&-){-/),& e | 47
173, Punishment for breach of ' __{l/'/u@'j” JL".&W; |

rules.
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1317 F :HYD: ACT VIII ] Land Reventie

(Transi ation )

THE HYDERABAD LAND

REVENUE ACT.

No. VIII of 1317 Fasli.

* (Received the assent of the Madar-ul-
Moham on 21st Mehir, 1317 Fasli.)

. Whereas -it is expedient to amend
and consolidate the orders
and regulations relatmg to

" land revenue; It is hereby

enacted as follows —

Preamblé

- CHAPTER L.
‘ PRELIMINARY. |
1. (1) Th1s Act may be called “The
Hyderabad Land Revenue
Act” and it shall come

into force from 1st Azur,
1318 Fasli.

Short title
and com-
mencement.
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Land Revenue [1317 F :HYD, ACT VIII
( Translation) -

@

Rules and orders in

) force before the com-
Previous  'mencement of this Act,
e, provided they are not re-

pugnant to the provisions
contained in this Act, shall remain in
“force until rules relating to such mat-
‘ters are made under this Act.

2. In this Act unless there is any-
thing repugnant. in the

Definitions. : ar :
CHRTHONS: - subject or context, —.

*[(1) ‘Revenue’ officer” means "eif_e‘fy
officer of any rank whatsoever appoint-

ed under any provision of this Act or -

of the Record-of Rights Act No. I of

1346 Fasli and appointed for carrying

. on the land- revenue  -administration
or who discharges the function relating
to survey, assessment and preparation of
accounts “and records;

(1-a) ‘Survey" "pfﬁ‘ce':f’.fmeans an
officer appointed under section 12 of
this Act; T .

(1-b) ‘land’ includes -all kinds 'of,
benefits pertaining to land, or things

¢

;,;f_uwg(;‘f : o "a”uw,;ﬁw)b“

éu,w}'(r : o
r. gl -f-“{"-/rﬁ/?awu
sl s | -

FIEH ,p,&-r & ﬂ/ Ao it L
L s;:;,;}y,f_;j, J2) U:fﬁddl?ff

936 eHni L ot f b

VY ..
. ;f{::‘_/, o\ |4

T L
BRat PAVILY J W
) > / "
AL e Gy
.
s o,ng{)/«c,‘Ub Ayeab® (4 )]

o ¢ 4
u}Qj}/L/u'ﬁ",'J u:;(é/,.y))‘i‘?golﬁflﬁ
,;',zt mut’igj"mé}w 1 w.;’ U LIJz
DTIAR I 3 A o aers

S L pét i L 6t
. . i ’ .’:,":‘ “
3 é{.U %)’J}){pﬁtﬁﬂky/y& 5

E y;E;rLﬁ;Q:Jb’L&U;’B’
Q-

el sl et (G Y 1s]

w

A IGdC A BT,
'e)li/:/lru—"'l Vo d1) 'Z[_,J;(u
i . . p? .

U.*L'c,f"”c,’, %Mu:légﬁﬂfﬁfu,:ﬁ:

5 o CE S . ”«:j‘s':.e\l
*Atneiided by Act No. I1T of 1335 Fasli.

292

L2 ao . hd LR 4 X g
UJ:-/W)CJLU&UL' \,_,,7;/. ,{_’J a -

S~



(317 F: HYD. ACT VIII| Land  Revemt|

( Translation )

attached to the earth, or permanently
fastened to things attached to the
earth and also includes shares in, or
charges on, the revenue or rent which
are or may be levied on villages, or
other defined areas; ]

(2) ‘number’ means a portion of

- land the area and other particulars of

which are ssparately entered with a

number in the village records and

shall include a ‘Pote-number’, if any, in
a number. ‘

(3) ‘Pote-number’ means the por-
tion of a ‘number’ separately assessed
and entered in a register.

(4) ‘residential site’ means the
land set apart for the purpose of cons-
tructing a house whether a house be
constructed thereon or not and also
includes the court-yard or ground en-
closed by or appurtenant to a house.

(5) ‘boundary marks’ mean the
marks made of earth, stone or any
other material, and also a fence, or
embankment or any other object, whe-
ther natural or artificial, set up, named
or fixed by any competent officer, in
order to determine the boundary and
also include the boundary marks fixed
before 1274 Fasli.
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Land Revenue [ 1317 F: HYD. ACT VIII ‘ 3 o

( Translation)

*[(6) ‘to hold Jand’ or to be a‘land
holder’ or ‘holder’ of land means to
be lawfully in possession of land, whe-

ther such possession is actual or not; -

(7)) ‘holding’ means: a portion of

land held by a holder.

(8) ‘superior holder’ means a land
holder entitled to receive rent | or iand
revenue from other land-v.holders (here-
inafter called ‘inferior holders’) whether
/he is accountable or not for such rent

or land revenue, or any part thereof to

Government;
(8-a) ‘occupation’ means . posses-
sion;

(8-b) ‘to occupy land’ means to
possess or to take posses-

sion of land ;

*Substitued by Regulation No. LVIII of 1358 F.
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1317F HYD.ACT VIII] Land Revenue
( Translat;on )

(9) Jaglr includes, Samasthan,
part of a jagir, Village Maqta, Village
Agrahar, Umli and Mukasa;

. *[(9-a) ‘jagirdar’ means the person
who has been duly declared a holder of
a jagir and includes a person tempo-
rarily authorised to act as a jagirdar

* Amended byl Act 1'\'10. III of 1355 F.

UL Mot EE i

#(8-c) §-:"occupant’ means a holder
in actual possession of un-
alienated land other than
an asami shikmi; Provided
thai where the holder in
actual possession is an
asami shikmi, the superior
holder shall be deemed to

be the occupant;

(8-d) ‘occupancy’ means a por-
tion of land held by an

ocbupant;]

'zé/f‘//u,.u S /u "t9)
/urd’p,../b/uldi thl’/’:’-)_v
u'?;:/z. o w (@) — (q)]
uvwl U{NU/‘UU‘%/J}%JMPW
dlu/\/ Wi / L’B’? M’(ﬂ/“fu'b’

*Substitued by Regulation No. LVIII of 1358 F.
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, Land Revenue [1317F: HYD ACT VI
: 5 Translation ) -

during the pendency of succession pro-
ceedings; }

(10) ‘Inam land’ means the land
exempted wholly or in part from pay-
ment of land revenue aad includes
‘Magqta’ and ‘Agrahar’ land ;

(1 ‘Pattadar means the person
who is directly responsible to the*| Go-
vernment] for payment of land revenue
and whose name has been entered
as such in the Government records,
whether he be personally or through his
‘Shikmidar’, holding the land. {{In the
case of non-Khalsa land ‘Pattadar’.
means the person who is directly res-
ponsible to the jagirdar for payment
of land revenue, whether his name has
or has not been entered as such in the
jagir records, and it also includes-a
person who was directly responsible to
the jagirdar for payment of land re-
venue but was evicted by the jagirdar

-on or after 1st Azur, 1348 Fasli;]

N § V)] ‘thkmldat .means the person
" who like,a ‘Pattadar’- possesses a title

*Amended by Act No. III of 1308 F, -
... 1 Added by Act Xo. Il of 1355 F.
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1317 F HYD. ACT VIIT ] Land Revenue
(Translation ) -
to the land. or who from the beginning

has been jointly in-possession of the.

land with the Pattadar or who, before
the coimmencement of this Act, has
acquired. by virtue of any regulatlon in
force, or'may acquire ‘by virtue of that
law the right of a Shikmidar.

(15) ‘Vlllage ofﬁcer means the
Patel and Patwari of a village ;

*[(16) ‘rent’ means the considera-
tion in money or kind or partly in
money and partly in kind paid or

*Amended by Act No. (1) of 1354 F.

38
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#[ (13) ‘asami sh1km1 means a

lessee, whether holding under an ins-

‘trument or under an oral agreement,

and includes a mortgagee of an asami
shikmi’s rights with possession, but does
not include a lessee holding directly

under Government;

(14) <village’  includes a town or
city and all the land belonging to a

village, town or city ;]

:d’llcff "f«-—«u:ﬁuf (1)
LU:"UJV’
’:.%id;)/@)co)&,dbu (N)
vbJeL(iL/lt {):Jﬁt.fl ublf
:;eguf’g.w&.‘fu”uw‘?blmc;
JEL IG5 P

.« v O
LB B OPE e ,,(;’f b

*Substituted by Regulation No, LVIII 0f1358F .
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Land Revenue [1317 F: HYD. ACT VIII
R (Translatzon) '

payable by a Shikmidar to his Patta- p " :
dar or byan Assami Shikmi to thé ‘:'" 2 ""‘"’ZV’)",""L:JU 24

- holder of the land on account of - the ’ / ‘/
use or occupation of the land held by | !"l}UIJU L!" Jial g4 fd‘
him as Shikmidar or Asami Shikmi but

shall not include the rendering of any [/

personal service; ] u/ 4 2 J(JIU/L.«/U qu"
(17) ‘Land revenue’ means the -

amount paid by the land holder to the ‘ ‘J”)/:" L"JUU""" (i)

t[Government], and *inthe case of |

non-khalsa land, to the jagirdar,] at | ,-A)b/‘ (ﬁ.u.ﬂz 4(;.16//]4‘%; %

fixed periods, for the use or occupation

of the land. v A Z(}SLL)P”)

-—-—ﬁ—)/ﬂ/,«\" L':I,.:’(.L

,,f'}( )ub—'- u"u:wu’& i

(JJJI Al 4 L‘U‘um’d/

#[(18) ‘éhavdi’ includes in any vil-
lage, in which there is no chavdi, such
‘p‘lace as the Talugdar may direct shall
be deemed to be the chavdi for the

purposes of this Act.]

*Substituted by Regulation No. LVIII of 1358 F.

‘+Amended by Act No. IIT of 1308 F.

*Amended by Act No. Il of 1355F. STCTY N SN P 1P
& )
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. limits -of such areas.

1317 F:HYD. ACT VIII 1 Land Revenue ‘

( Translation)

 *[ CHAPTER II.

APPOINTMENT AND POWERS OF
- REVENUE OFFICERS.

3. (1) The Chief Controlling Autho-

. _rity in all matters relating
gg}ﬁggcon' . toland revenue shall bs the
Authority in  Subedar, subje¢t to the
matters rela- - Government in the Reve-

“tingto land - e Department.
revenue, :

(2) One or more Subedars shall

be appointed in accor-
CAO‘:frsoi‘gge‘ dance with the dirsction
Subedar. of the Government with

the approval of H. H. the
Nizam and the Government shall deter-
mine the areas to be under the control

of each Subedar whether generally or

for any specific purposs, and the Govern-
ment may, from time to time, alter the
All orders made
in this behalf shall. be duly notified.
"The areas under the control of each
Subedar shall be called a ‘Suba’.

4. (1) The ‘Government may appoint
the Subedars with the

A tment
. ofp Sggég:sn ~..approval - of- H.H. the
and their Nizam. The Subedars shall

(duties. . . exercise the powers and

discharge duties conferred

*Amended by Act No. III of 1355 F.
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Land-Revenue [1317°F: HYD. ACT VIIL |

- (Translation)
and imposed on them under this Act
or under any other law for the time
being in-force, and subject to such law,
exercise. or discharge all such other
- powers and duties relating to appeal,
general superintendence and control
within their respective Subas, and over
their subordinate officers as may, from
-time to -time, be prescribed by the
Government. The Government may, if
necessary, with the sanctlon of H. H.

' the Nizam -appoint an' Additional .

ASubedar in any Suba.

(2) The Government shall, from

‘ Ass:stants to

Subedar, Subedar the number of

. assistants and make. their
appomtment Assistants, so appointed,

shall perform such duties as the
Subedar may, from time to time, assign
to them.

~

5. (1) Each Suba under the control
. of a Subedar shall be di-
vided into such districts
with such limits and each
district shall consist of

" "Division of

. subas into

. districts, of .
districts into
talugas and
of talugas

into villages. taluqa shall consist of such

villages, as the Govern-
ment may from time to time, determine
by a notified order.

(2). Until altered by the Govern-

Present ment the present Subas,

subas, dis-  districts and taluqas shall

" tricts and -, continue for the purposes
talugas to of this Act. 4
continue. L

time to time, fix for each .

%"J)&U’b}’u C, ,-'

such talugas and each
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1317 F: HYD ACT VIII}) -Land Revenue
(Translation)

6. The Government shall appoint in
gach district a Talugdar
who shall be subordinate
to the Subedar concerned
and shall exercise all the powers and
discharge the duties conferred or im-
posed on a Talugdar under this Act,
or any other law for the time being in
force, and in all matters not specially
provided for by law shall act according
to the instructions of the Government.

Appointment
of Taluqdar.

The Government may, if neces-
sary, appoint in any district an Addi-
tional Talugdar who shall discharge
such duties of a Talugdar as may,
from time to time, be determined by
the Government,

o, f A)dd-“-g;”l/"&Aﬁ C«‘) G‘
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i lier? s Lv)ya,wqu’, L&
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*[6-A. Subject to any speclal orders

Additional
Collector or
Additional
Talugdar to
have had al-
ways the
same powers
and duties
as the
Collector or
Taluqdar.

of Government in force

at the relevant time—

(@) An Additional Collector shall
have and shall be deemed always to
have had the powers and duties of a

Collector ; and

*Substituted by Act No. IX of 1952,
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o (Translation)

*(b) an Ad.ditional Talugdar shall
be deemed always to have had the
powers and duﬁes of a Taluqgdar,
withiin their respective districts, whether
undér this Act or under any othgr law
for the time being in force read with
the Hyderabad District Officers (Change
of Designation and Cbhstruction of

-

References) Act, 1950.]

*Substituted by Act No. IX of 1952.

-
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1317 F HYD. ACT VIIN] Land Revenue

(Translation)

7. (1) The Government may appoint ‘
~in each: district. so many -

Appoint-' . ' :

m}')ent ré)f Second Talugdars, . as it
Second . . . may deem expedient, and”
Taluqdar. - they may be called Addi--

tional Second Talugdars or Divisional

officers or by any other name, as may

be specified .in the order of appoint-
ment. . All the Second Taluqdars and
all other officers employed in the
revenue administration of the district
shall be subordinate to the Taluqdar.

"’ N

(2) Sub]ect {0 the general orders of

.the Government,.a Talug-

Dutiesand . dar may, for the purpose
ggé*(’;;fg of -of revenue . administra-
Talugdar, - tion; place one or more of

the talugas in his district
in‘the charge of any Second Taluqdar,
or may himself retain charge thereof.
Any Second Talugdar so made in
charge of any taluqa shall perform all
the duties-and exercise all the powers
imposed or conferred upon a Second
Talugdar by virtue of this Act or per-

form and exercise such of the duties,
and powers of a Taluqdar as have been. {-

imposed or conferred on a Talugdar

under this Act or . under any other law : |*

for the time being in force and as may
be assigned to him by the Talugdar or
by a special or general order of
the Government:

Provided that ‘the Taluqdar may, |

whenever he may deem fit, direct any

- such Second Talugdar not to perform
or exercise certain duties or powers,
and may reserve the same to himself or
assign them to any' other subordinate
Second Talugdar.
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Land Revenue {1317 F: HYD. ACT VIII
(Translation)

. (3) To such Second Talugdars as
it may not be possible or expedient to
place in charge of a taluqa the Talugdar
shall, in pursuance of the general or
special order of the Government, assign
such of his special duties and powers
as may, from time to time, appear fit.

8. If the Talugdar is not able to
' perform his services, or

S .
Tf;cl?,g%ar to for any reason vacates his
hold charge  Office or leaves his district, .

of that office
in absence of ,
Talugdar-
until person
is appointed
or Taluqdar
resumes
charge.

or dies, the senior most
Second Talugdar of .the
" district who may be pre--
sent- in the district, shall

of the office, and for the.
purposes of this Act shall -]
be deemed to be-a Talugdar until the
Talugdar resumes charge or until the
Government appoints his successor and
such successor takes charge of his
appointment. An officer whose principal
functions are different from those of a
Second Talugdar and who is appointed
a Second Talugdar for special purposes
only, shall not be deemed to bea
Second Talugdar for the purposes of -
this section. ’
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- 1317F: HYD. ACTfFV'II‘I 1 Land Revenue
" (Translation)

*[9. (1) The Revenue officer entrus-
‘ted with the revenue ad-

Tahsildar,

his appoint- ~ Ministration of a taluga
" ment, duties. shall be called a ‘Tahsil-

and powers.  dar’ and he shall be sub-

ordinate to - the Talugdar and the
- Second Talugdar concerned. He shall be
“appointed by the Government or by an
-;officer authorised by the Government in
this behalf by notification in the Jarida.
. His duties and powers shall be such as
may be expressly imposed or conferred
. by this Act or by any other law for the
time being in force, or as may be im-
posed upon or delegated to him by the
Taluqdar under .the general or special
order of the Government. The Govern-
ment may, if necessary, appoint more
than one Tahsildar.

© *(2) The Government may appoint
‘one or more officers to be designated
as Naib Tahsildar, to-assist the Tahsil-
dar in the revénue administration
of his taluga, and may by general or
special order confer upon the Naib
Tahsildars generally or any specified
Naib Tahsildar all or any of the powers

- of a Tahsildar under this Act or any -

~other law for the time being in force.]

“

" *Substituted by Regulation of 1356 Fasli.
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Land Revenye [ 1317 F: HYD. ACT VIII
o (Translation)

10. A Tahsildar 'may, subject to

© Tahsildar - such general.orders " as
may depute  may from time to time be
. fgg‘:ﬁ(‘;‘;ﬁes passed by the Subedar or
certainof . the Talugdar, depute any

his services.  Of his subordinates'to per-
* form any portion. of his m1mster1a1 or
executive duties :
Provided that all acts and orders of
" the subordinates so appointed shall be
subject to modlﬁcatlon and conﬁrma—
~ “tion by the Tahsildar.- -

"11. " If a Tahsildar is not able to

Temporary . Perform his service, or

- arrangement for-any reason vacates his

. of office of office, or leaves his taluqa,

- Tabsildar.,  or dies, the PeshKar or

the superior clerk on the establishment

shall temporarily hold charge of the

office and shall be deemed to be the

Tahsildar of that taluga until the Tah-

sildar resumes charge of the taluga or

until such time as a successor is ap-

. pointed by order of competent autho-
© rity and takes charge of the office.

For the purposes of Chapters VII

Survey and VIII of this Act, the
officers, Government may appoint
their duties  such officersjas may from
andpowers.  time to time appear neces-

sary. Such officers shall be desighated

306
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1317 F:: HYD. ACT VIl ] Land Revenue
({ Translatzon )

e Commlssmner of Survey Settlement,”’
‘“ Commissioner of Land Records,”
¢ Assistant Commissioner of Survey
Settlement,” ¢ Assistant Commissioner
of Land Records” or otherwise as may
appear requisite,-and they shall be sub-
ordinate to one another in such order
as-the.:Government may fix.... < =

Subject to the orders of the Govem-
ment all matters, connected with survey
- and settlement, shall - relate .to  the
- officers so appointed and ‘they -shall

exercise and perform all such powers
-..and duties as have..been. fixed by this

Act or any other law for the t1me belng

in force. - . S

13. The Government may appomt one

‘and ".the, " same “person,
Combi- ¢ being otherwise" comipe-
gg-fég:° tent abeording - to .* law,

. to an¥ two or more of the
‘offices prov1ded: for._in “this. Chaptet,.
‘or to confer upon an officer of one
class all or any of the powers or duties
of any other officer or officers within
any particular area or otherwise as may
appear expedient.

" 14." The appointment of all bfficers

i mentioned in. Sections
AP 3t09, 12 and 13 shall
officers to be notified in the manner
benotified. a5 may be prescribed
by the Government.
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Land Revenue[ 1317 F: HYD. ACT VIII
(Translation)

'15." Subject to the rules made in
Power of this behalf under Section
appointment 172, the Government shall
of establish- regulate the power of
ment. appointment of all mem-
bers of establishments vested in
Subedar, Talugdar, Commissioner of
Survey Settlement and Commissioner
of Land Records in their respective
departments.The Government shall also
determine, inter alia the powers which
the said officers may delegate to their
subordmate officers :

Provided that the afmesad officers
shall always have a right of modifica-
tion and revision in respect og)appomt-
ments made by their such su ordmate

_ officer.

16, A Talugdar may, after recor-
Power of ding reasons, transfer
Taluqdar- .. any case . from his
to transfer own or from that of
cases. any of his subordinate de-
partments to any other, department

or from that of his subordinate

department to his own department.]
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1317 F: HYD. ACT VIII} Land Revenue
(Translation)

'CHAPTER III.
~ *[Omitted,)

CHAPTER 1V.

LAND AND LAND REVENUE.

24, Al public roads, lanes, pdths,

S bridges, ditches, dikes,
. :All lands etc. - rivers, streams, tanks,
ZECT%%{’,Z;;{’ ponds, canals, lakes and
ment ] - - flowing water and all

lands, wherever situated,
together with all rights appertaining
thereto are the property of the Govern-
ment excepting :—

-~ (a) ‘those belonging to persons or
class legally capable of holding pro-
perty and to the extent so far as their
such rights are established ;

(b) those in respect of which any
other order under any law may have
been given.

It shall be lawful for the Talugdar

“or other officer appointed by the
t[Government] for this purpose subject
. to rules sanctioned by the Government
and contained in notification and the
order of the Subedar, to dispose of them
“in his discretion; but the right of way
- or other rights legally vesting in any
- person or the public shall subsist.

—_JL”, -

*Omitted by Act No. XLIV of 1952.
~ tAmended by Act No, III of 1308 F.
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Land Revenue [ 1317 F: HYD. ACT VIII
o " (T¥anslation)

25. When a village is under settle-
.ment, the f{Commissioner

»of Survey Settlement or
the Commissioner of Land

“Records] in that Village
and in other cases with

: the sanction of the Sube-
dar, the Taluqdar may, subject to the
orders of the *[Government], set apart
any Khalsa land not in the lawful occu-
pation. of - .any person or class for
pasturage of cattle or for grass reserves
or for other Government purposes or
for the purposes of public benefit;
provided ,that it: does not interefere
with any rlght of any person or class.
The land so set apart shall not be

. otherwise. appropriated w1thout ‘the
order of the Subedar.

Assigning of

land for spe- -
cial purposes

to be

lawful.

26 The rlght of grazing on land
. set apart for free pasthr-
age ~of animals shall
confine only to. the ani-
‘inals of the village within
_ the limits of which the
‘land is@ situater and for
which it has been  set
.. apart. ' e

Ammals
which shall
graze on land
_set apart for
free pastur-
t.ageof- - ..
.. animals.

If there isa dlspute as to such rlght
. . the decision'of the Taluqdar’in respect
thereof shall be conclusive.

tAmended by Act No. III of 1355 F.
. *Amended by Act No. III of 1308 F.
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1317 F: HYD. ACT VIII ] Land Revenue
s v (Translation) .

27. There shall be the right in the
oo - _following cases, without
Cases in

. obtaining the permission
which there g without payment of
- shall be right. . ?
to carry taxto carry from a river,
earth, stones, Stream or bed of a tank
etc., from and also from land which
river, stream  hag not been assessed or
or bed of t set t fi
tank, - _not set apart for any spe-

‘cial purpose, earth, stone,
gravel, sand, morrum in as much as
.has not been reserved by any order of
the *[Government J:— ,

‘(a) For any person for his private
purpose in the village of residence and
for agricultural need in the village
where he has residence or cultivation.

(b) For.a potter or brick-maker
or tile-maker or for the person who
makes use of any of the aforesaid arti-
clesin his professional work at the

. place where he carries on the ~work of
his profession but where trade in any
of these articles is carried on on a big

“scale - "at. any place and  on

“account of - digging of earth
therefor, there is risk of destruction
and of becoming useless of any building
or cultivation. orarising of -difficulties
in the ordinary requirements of . the’
villagers or endangering public health,
‘the’ Tahsildar shall for that purpose

. select and assign some plots and notify

" >Amended by Act No. T of 1308 F. .
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Land Revenue [1317 F: HYD. ACT VIII
(Translation)

the same and no person among them
shall be authorised to dig earth at any
place other than the said plots.

(c) Theaforesaid articles may, with
the. permission of Taluqdar, also be
taken for Government purposes of the
Public Works Department, Local Fund
or other deparments or for purposes of
public benefit, from the land on which
revenue has been fixed but is not held
by any person and is not set apart for
any special purpose.

Explanation.— Digging thhm five
yards close to a building shall not
be lawful.

TREES.

28. The Pattadar shall have full
right over. ‘Irsali’ or
‘Ghairi’ trees within the
limits of land held bya

Trees Irsali
or Ghairi on

Jand held by pattadar, so long, as he
remains the Pattadar of
that land, as also over the trees

which may, after obtaining the patta
have grown up naturally or have been
planted or have cropped up from the
roots of trees cut by the  Forest
Department. But the trees over which
the *[Government] may have retained
its - -

*Amended by Act No. HI of 1308 F.
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1317 F: HYD. ACT VIII]LandRevenue e N Y e

- (Translation). = . i u/ p ;
propnetary right by Tnotification” shall, 'l "o 470 r I".'- / *
be excluded. from the ownership of the % Jﬁ/ b M UlL':U / ".‘T'J"’ —
‘Pattadar.. '

29. Trees Irsali or Ghairi in land in | J[ . }5 sl T b
the occupation of Pattadar ‘jJ SR Sahais Ksb”
Right of *,© which may -have :been

t‘;:;;ag‘l‘;n‘tza planted : by the Pattadar J“/ o !’ 7 "" ’# ""‘"ﬁ/:’ ’{i")‘.; WUg

_on occupied . OF by - the persons of

I3 s,
land prior. -~ whom the present Patta- 2 ;u'fi Vb cal LTl
tohis | ° " darisa successor or the T

-oceupation. . Gwpership of which may ' 7
have been acQulred by the Pattadar or | e dr U/ S lL N 4—( ‘J:

his predecessors by other lawful means, /
“shall belong . to the’ present Pattadar - L 4”.— ’W‘(f (.'db;b,__/ b/v"u % ¢_ %

and remain at his.disposal by all means

~and the ' Government  shall have no | Z | ,r/ "
right of any kind thereto; but the /f: Lf!L I:MJJJ‘C—/U#}

Pattadar shall have full nghts over such
{rees as have not been planted by the é— d 'y ‘-’/ A dy" ad L.};(u 9l / Z

Pattadars or by his ancestors or by a

former- Pattadar whose successor he is ; £ U’Ju /,J 7, L el )7‘ 2l ’4;

and to which the gght of thtg *[Goxg:rn~ ‘
t.] may be subsisting, if they have.
Ir?::xbgen '(}zlled by the Forest Depart- ‘f/(b?ﬂ &fd /Lflb/ < C}g‘/;_u Y]]
ment-or sold by fi lxglg thelprlce (tio tlﬁe l
fit Pattadar under rules made by ' v

?ﬁgSS[GO\?ergn),}ent] by notlf 1cat10n [ d H HJ‘ vl {,J’Jr‘iu’/. l

= - !d-— Lgfrb"[/‘«ué/fiﬂ)/ [/“"/L
Ufldu de@‘iJﬁU’/U}‘/}‘U}"H
s ey/ %'._J‘)-‘ (T, D:U/U/gf./
»m,-/ ,,w@! M/a./(f"ic{w)u;t
v ' f)ﬂt’d 445#4—\-&%’/&/‘/‘)}4
o S | djﬁf b’ﬂ} db;b,/
- 30 All frees béihgz “outside the | - ,_,g, 7. ,9 3

occupxed tracts or in

»

-d,;,'.w,ff'e’ul L‘Jy: 5:&-7;:

Trees outside  river, stream or on road - » . .

%‘;C}’rf lggd‘éf' or in the bed of tank and; ~ x"‘-’aWU% ~U8 &I,q’rLZ % a0

rivers, stre-  pond or on the b}}nd , .

ams;‘etc..:,. e s K Co. . [ ULL " ‘JLJL..Jj.L
. . o ™ "

__—

* Amended by Act No. IIT of 1308 F.
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Land Revenue [ 1317 F: HYD. ACT VIII
(Translation)

shall be deemed to be the property. of
the [Government.}*

In the talugas in which
boundaries of existing
forest have been demar-
cated by the Forest Dep-
artment, the f[] Talug-
dar may,if he deems fit to -
let out for cultivation such lands as are
_excluded from the boundaries fixed, .
sell the trees therein ata reasonable
price and let out the land for culti-
vation and credit the. sale-proceeds of
the timber -to the Forest Department;
but in case the valuable Irsali timber
therein be in abundance an intimation
- in writing for sale of timber shall be
given to the Assistant Conservator of
Forest. It shall be incumbent on the
Forest Department either to fell or sell
the trees within one year from the date
of receipt of the intimation, otherwise
the Talugdar on the expiry of the said
- period may, at his own instance, sell and.~
credit the amount to the Forest Depart-
ment, and in case it is not deemed fit
to fell such trees, they may be preserved
and excluding the land on which those

31,

Sale of Irsali
trees outside
reserved
area.

*Amended by Act No. III of 1308 F.
{Omitted by Act No. Il ot 1355 F.
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1317 F HYD ACT VIII] Land Revenue‘~

(Translation)

trees lie patta of the remaining land
may be given. :

32, If the *[[Talugdar, in taluqas
where reservesd forest has
not been demarcated,
deems fit to let out for

Letting out
for cultiva-
tion unoccu-

pied land cultivation the unoccupied
containing  land beyond the proposed
yalable . boundaries  containing
in taluqa forest or valuable trees,
where forest he shall consult the
boundaries  Forest Department and
gg;'fl ggltnar_ if, with the concurrence.
cated. of a competent officer of

the Forest Department

occupation of such land is given to
any person the provisions of the pre-
ceding section shall apply thereto.

33. Unless land is set apart and

-demarcated for cultiva--

Fresh patta .~ tion within the limits of

within res- reserved forest no fresh
ff"bEd f."re;t patta shall be given with-
iﬁ czfsl:ﬁta_ out consulting the Con-
tion with servator of Forests.
Conservator

of Forests.

. :J " ,_,-:'. L ¢'.”
B XY 2

e (myen S

Pl

{Mﬁﬁ\’#‘y%}‘? Wi
IS | ity
ﬂd}:ug&f,’(f‘fﬁj

ﬂf «ﬁ'{ eil,i:/w }

uurél;¢,wa:e
- y;d}‘ﬂfl!ﬂﬂ

'un:tr..a;fft f‘/‘f”/
lrajene]
| uw:.usm./w...w’xw/f(ﬁf
s i Al

-

J/‘MU L«,wu Jd

,.f};éﬁr%w-:’“:i@gu%(
| Lo

o 52 ,.I_V")% gL usg
L}:pz.o§!“"_ wﬁ"ﬁ:lﬁ?’rjt'v
ESUHECE 1] R 1P
wso Sl orimtnr i Sall L
Jéw,»[. K’r-/nww‘u/

*Omitted by Act No. III of 1355 F.
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Land Revenue [1317 F: HYD. ACT VIIL | S 1m0 60 S

" (Translation) - . -

W

.~ *[34. (D Subjéct to the provisions-
" of this section and
section 35 all toddy and

Proprietary  sendhi trees standing for

rights ovgr R N

- toddy an 1 i ithi

sendin trees” “thc,vhme being within the

.andthe right' . - '

o plant such . limits of the land legally -
rees. ¢

occupied by a pattédar,
shikmidar or any other
person in  possession
hereinaftef referred to in this section
as owner ) whether groWn by such
person or not, shall be deemed to be
the property of the owner. Such owner
shall not howeve‘r be entitled to plant
. toddy and sendhi trees within the limits

of such land without  obtaining the

permission of the Government.

*Substituted by Act No. IX of 1956,
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1317 F: HYD. ACT VIII] Land Reveriue SIADIIIE Y sl iy

(Translation)

*(2) The owner shall not be en-
titled to tap the trees referred to in
sﬁb-section (1) or get them tapped by
‘any person other than a person autho-
rised by the Government. An owner,
who permits the trees to bt? tapped by
a person authorised by the Govern-
ment, shall be entitled to charge sucﬁ
person for each tree not more than
25 per cent of the tree-tax vpayab]e for
the tree to the Governmex}t in accor-
dance with the laws and the rules for

the time being’in force.

(3) Nothing contained in this
section shall be deemed to exempt the
juice of such trees from any excise
duty that. may be leviable thereon
under any law for the time being in

force.

*substituted by Act No. IX of 1956.
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o ;qnd‘Révenug [1317 F: ‘IjIYD. ACT VIIL j~ Bl Ay s é{gmy%@}g*
(Translaiion) 1

*4) (i) An owner who is un-
willing to get his trees tapped,( shall
before the end of April every year,
intimate his unwillingness in writing, t.b
the Excise Superintendent concerned.
In case of failure to give such intima-
tion, he shallnot cut down his trees
during a period of seventeen months
_follbwing the said month of April;

(i) Any owner who cuts down
his trees in contravention of the provi-
‘sions of clause (i) shall be liable for
each tree so éut to a penalty equal to
double the amount of abkari tree-tax
in force at the time of contravention.
Such penalty may be imposed by the
Collector or any other officer em-
powered by the Government in thi.s

behalf.

*Substituted by Act No. IX of 1936.
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1317 F: HYD. ACT VIII] Land Revenye | . w12 R
(Translation) o “PV(A) ol 2D

*35. Notwithstanding  anything

contained in sections 34

and 38 with effect from

the date of the coming

Proprietary |

rights of into force of the Hydera-
Govem(rjnent

over toddy,

sendhi and ~ bad
gulmobhwa

trees. (Amendment) Act, 1956 °

Land Revenue

(of 1956), all the toddy,

séndhi and gulmohwa
trees standing within the limits of any
land that may be given on patta on or
after that date, shall belong to fhe
‘Government and the pattadar, Shikmi-
dar or any other person in possession _
sﬁall not be entitled to plant such trees -
within the limits of such lands without
obtaining the permission of the

Government.]

*Amended by Act No, IX of 1956.
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La:ndv Reyenue [1317 F: HYD.ACT VIIL -+

(Translation)

36. *[ Omitted ]

37. Rules and orders relating. to
Rules relat-  the **[ ] lopping of sendhi
ingtolopping gnd toddy trees which are

of Sendhi

and toddy ~ NOW in force or may here-
and tapping  after be enforced by the
trees to +[{Goveirnment] by notifi-

applytotrees  cation shall apply to trees

belonging

to H[Govern. . belon ging to the {{Govern-

ment.} ment] only.

.‘Lopping of trees belonging to
Pattadar and use of leaves, fruits and
wood shall be exempted from such

restrictions and orders.

‘ Ty
il Ml AR B

36 *[Omitted ]

Good Y85 B Bt

&k SV “, el S -
[ ]{1{)3’2{)0‘/:} /WI!&WL/L/U}

it Gl
@bﬁwfiﬁé;’a Lwi'g POBINCRISg
L@u‘:’&?])}/‘:k‘/t o)
» | Lo
/ :_t/:} ;.f(é/g t%" (.(Jb,fv f,/t’;(r:/; '
NS P10 st

*Omitted by Act No. XXXVII of 1950.
-#*Omitted by Act No. Il of 1343 F.
+Amended by Act No. ILI of 1308 F.
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1317F HYD ACT VI ] Land Revenue . ,“‘;.Mj g .-
- : BB (M) uuf&%;;ﬁ.wﬁ
s Translation :
ol / : *[37-A. (1) The Pattadar, tenant

or any other person, in
actual possession of land

on which any toddy or
Duty of

Pattadar or :
tonantto . sendhi tree stands must

report iilegal

tapping of ; iy :
toddy and report in writing or in

sendhi trees. '
case where he does not

know writing, orally to
the Patel or Patwari of
the village any case of tapping of such |
trees as soon as possible after he be-
comes aWar’e of such t.appingv and on
receipt of the information by the Patel
or Patwari, as the case may be, he
must issue written acknowledgement
thereof to the reporter, and in case of
illegal tapping he muét report the same
to the Abkari authorities concerned.
) Anf contravention of sub-
section (1) shall be punishable with
fine which may extend to the amount
of the tree-tai payable, in respect of
the tree illegally tapped, in accordance
with the laws and rules for the-time

being in force.]

" *Substituted by Act No. XLIV of 1952,
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Land Revenue [ 1317 F: HYD. ACT VIII . e 3 I
) g ([Translatibn) - ) :&m ) uuf&’@lﬁ&f‘f

*[38. (1) Subject to the provisions
of sub-section (2), all
Gulmohwa trees standing

Proprietar . . ‘s
right over.  for the time being within

Gulmohwa .

treesand the the limits of the land
right to plant :

such trees.

legally occupied by =a
Pattadar, Whether grown
by the Pattadar or not,
shall be.deemed to be the proberty of »
the Pattadar and the Pattadar shall be
entitled to plant GulmohWa trees with-
in the limits of such land without ob-

taining any permission,

*Substituted by Act No. XXXVII of 1950.
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1317 FIHYD. ACT VIIL| Laid Revenue | . 28" v o Shusfl o3
(Translation)
*(2) The Pattadar shall not be en-
titled to ferment ahy Gulmohwa grown
on such land or to sell such Gulmohwa
to any. person other than a person '
authorised by Govarnment, T[Ifb the’
Pattadar s;alls such Gulmohwa to a
person 5o authorised the Pattadar shall
not be entitled to charge such person
more than 25 per cent. of the amount
payable to such pérson by the Govern-
ment in accordance with the laws and
rules for the time being in force rela-

ting to supply of Gulmohwa to Govern-

ment.]

*(3) Nothing contained in this
section . shall be deemed to
exempt any Gulmohwa grown on such
land from any excise duty leviable
thereon under any law for the time

being in force.]

* Substituted by Act No. XLIV of 1952.
t Added by Act No. X1V of 1954.
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“Land Revenice [ 1317 F : HYD,’ACT VIII
(Translation)

SR gl e -
RrdZP Y

*[39. Fruit béaring trees standing
for the time being within
the limits of the land le-

Right to fruit ‘

bearing trees . i
in occupiea  8ally occupied by a Patta

land. :
dar, whether grown by the

Pattadar, or not, shall be
deemed to be the Property of the Patta-
dar and the Pattadar shall be fully

entitled to the use of such trees.]

*Substituted by Act No. XXX VII of 1950.
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1317 F* HYD. ACT VII1] Land Revenue
(T ransla,tg'on )

40. * - *Omitted] -

“41. If the right or posséssion” of
another over existing trees
in'any holding is recog-
nised it shall subsist, but

- Procedure . -
where land is
in occupation

of one_per- - in . future whenever. thé -
S(t)ﬁ andan—  holder of the land tenders °
, othier person g compromise or dies heir-
. {‘fje;‘gh‘ O - less or absconds, the Patta

of such land may be
made in the name of the owner of the
trees and in case he refuses to take
_Patta his right.to the:trees shall cease.

- 42. -If in an unoccupied‘.land there
are trees planted by any.

Procedure . person and they are in pos-

: f(;f frees, session of the planter the
. Enaoxz::upllgd _ Patta of such land may be
jand by any' - made in his name but if
person and  .he refuses to have the
lfletamed in  patta made in . his name
15 posse- his tight to such trees

ssion. .
. - shall cease.

* Omitted by Act No. XXXVII of 1950.
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* Omitted by Act No, XXX VII of 1950.
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Land Revénie' [ 1317 F:HYD. ACT VIII
(Translation)

43. If any Pattadar absconds or’

. -dies of tenders - :compro- ‘
If in evenit ‘Of -

Pattada: mis¢ | and in. case " the
absconding rl.ghts.of the Pattadar or
or dying or  his heirs or Asami Shikmis
tendering.  as regards restoration of
g"}?f‘g{gﬁ;' land have not been recog-

‘ pv: person  hised the trees standing on
to landisnot  such land shall be deemed
recognised, - to .be the: property. of .|
treés tobe © * the *[Government.]
property of . T
Govern- o
ment.

“ 44, If "any person plants by the [
side of the road or close

Land may be to it-or a round an inn or-
letoutfree . such wakf buildings where
?gra;?:;strgegnt travellers: put up, or at
shady trees . . Places which are camps
for public for travellers or troops,
benefit. shady trees, whether fruit

bearing or mot, so that
the travellers may have. amenities
under their shade, Iand may ‘bé given |
by the *[ Government ] . free of asses- |
sment for. plantmg such trees S

—_—

*Amended by Act. No. III of 1308 F.
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1317 F: HYD. ACT VIl | Land Revenue
 ( Translation )

45, If any person desires for his
: .own benefit to. raise in the
Conditions  land lying barren or waste
enwhichland gutside the reseryed forests
‘1or. ralsmg f h
 groves may _ for more than ten years,
be gwen and does not contain any
: . valuable forest trees, a
mango grove, tamarind. grove, babul
- grove or grove of any other 'kind of
trée as may in some manner be deemed
to be of public benifit as well, such
land may be obtained by the order of
the ¥[ ] Talugdar, free of  assessment
for twanty years and after” twenty years
it shall be assessed at the dry rate, pro-
vided that the Government water is not
taken; but if the Government water is
taken “dastband” shall be pald

The applicant shall plant annually
‘trees in at least one-fifth portion of the
land so that the trees may be planted
in the entire land within five years: If
the trees in sufficient number with
regard to their kind are not planted
within five years in the whole land that
portion of land in which trees have

“been planted shall remain free of
assessment and the rest shall be assess-
ed from the sixth year. Cultivation
between the trees shall not  be pro-
hibited.

*Ameaded by Act No. 11l of 1355 F..

O ‘ (Mo . st ole
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Land Revenue [1317:F: HYD ACT VIII
( Translation )

46. ‘A Pattadar’ shall 'not- fell .

: frultbearmg trees or

v S timber, Irsali: ‘and ' Ghairi

Procedire * which have been declared

" Pattadar is _ to_ bebelonging to the

{,ﬂﬁxggit;zetso ) *[F}evergmept.]lf a person

- *Govern . - without the permission of
“ment] v v . .

an Authorxty, cuts any

. .tree or its-roots-or.appro-

: pr1ates 1t to his own use or carries it

- away, - the price théreof together’ with .

a penalty which may extend to double
the price of the tree, shall be recovered
" from him as a revenue demand. .

;i'—alféuL’./ g‘u!w}f WL-
Ju,.w-,-—j) 2o ub/ u«*dlm/
V.r'iL UL/A uap(w Mf&—&/

uféug.: [&wu}g.fﬂ/ rdlst
aﬂu”ﬂ;wbmvﬂd LWELE
Luw‘wuz:.:u,e/jﬁ,mw,,
‘uuwm; e Jell L
A L{J}/Uué)}}uu&f:
'(.éwfdﬂ;wwwuw fy

*[46.~A. (1) Notwithstanding any-

thing contained in {[sec-

. tions 34, 38 and 39] the

e lnewt  Government may by noti-

sendhi, toddy fication in the  Jarida
and gulmoh- .

wa trees and prohibit or  regulate

‘ gg;‘s_beari“g the felling of sendhi. tod-

: dy and Gulmohwa trees

tland fruit bearing trees

of any specified kihd] in such area and

subject to such conditions and restric-

tions as may be specified in the

notification.

*Amended by Act No. III of 1303 F.

*Added by Act No. XLIV of 1952,
tA 1123 by Act N>, XIV of 1954,

‘ Ty T -
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1317 F: HYD. ACT VIII ] Land Revenue S L g B
( Translation) 2l yoid Gt wort

*(2). No notification shall be
‘m‘ade under sub-section (1) until after
ithe idsue of a general notice to- the
owners of such trees in the local area
cdncerned calling upon them to show
| céuse ;zvithin a .reasonable period to be
specified in such notice why such
notification should not be made and
' u1i1ti1 their objections, if any, and any
‘e\;idence that they may produce in
'suppo'rt of the same have been heard
by an officer duly appointed by
Government in that behalf and have

been considered by the Government.

*Added by Act No. XLIV of 1952.
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Land Revenue [ 1317 F : HYD. ACT VIII |

( Translation ) S

e o wflew

*(3) The notification referred
to in sub-section (1) shall be published
in the locality, and the notice referred
to in sub-section (2) shall be served,
iﬁ such manner as may be laid down

by rules made under this Act,

(4) The Government may by
order delegate its powers under sub-
sebtions (1) and. (2) to the Collector
or suchother officer as the Govern-
ment thinks fit subject to such con-
ditions and restrictions, if any, as may

be specified in the order.

" ®Added by Act No. XLIV of 1952,
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( Translation ) : ,

*(5) If any tree mentioned in
sub-section (1) is cut in contra\)ention
of any prohibition, condition or
restriction impoéed under that sub-
section‘ the Pattadar of the land
‘on which the tree stood or where the
Pattadar has not cut or authorised
the cutting of the tree any other
person who has cut or authorised the
cutting  thereof shall be liable
to a penalty not exceeding the
m arket value of the ftree as
determined by the Collector and
such penalty shall be recoverable from
the Pattadar or such other person, as
the case may be, as an arrear of land
revenue and the tree[shall be forfeited
to Government by order of the

Collector.

*Added by Act No. XL1V of 1952.
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( Translation)

47. Where treces are standing in
» any waste land outside
Permission

PN g the reserved forests the
0 take woo

from waste - 1YOts: in generalf of thg
land outside  Village may take firewoo
reserved -~ ¢ and agriculturists such
forest. wood as may be required

“w7 ¢ for . agricultural  imple-
ments without payment of any tax and
subject to rules- made by the
*[Government] by notification.

*Amended by AéivN:).-lII of 1308 F,

‘authorised by Government

‘behaif.]

,,_f_%()uu d’bwfah;

*(6) The powers of the Collec-

‘tor under sub-section (5) may be exer-

-cised by any other officer who is

in this

J/' J) U‘l}‘c}y‘-f U&V)
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1317 F :HYD. ACT VIII) Land Revenue
( Translatton )

LAND REVENUE

48. All land, whether applied to
agricultural or any other

ﬁelllgagfl tto purpose, and wherever
1able to 1 i
payroent of situate shall be liable to

payment of land revenue

to the *[Government] in

accordance with the pro-

visions of this Chapter
and Chapters VIl and IX except in case
title to land has been transferred to any
municipality or the revenue thereof has
been wholly remitted under any special
contract with *[Government] or under
any order or law.

land revenue
save in case
of remission.

49. All rights, conditions, restric-
~tions and liablities in
respect of payment of
- land revenue

If alluvial
land be with-
in land exclu-

. ded from to any land excluded
Government  from Government de-
- ?tesmhglllldbztc" mand or Mukta or Inam-
subject to jodi shall also apply to

alluvial land = within

original land al L
the limits of such land

for purpose

ofpavment  or which has come up
revenue. from the river bed on

account of the river
abandoning its course but land revenue
shall not be leviable in respect of any
such land or river bed unless the area

: of the same exceeds the area mentioned
‘in section 55. .

applicable -

"+ Amended by Act No. III of 1308 F.
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( Translation)

50. Land revenue shall be asse-
ssed according to the

Land reve- -
various modes of use.

nue to be
assessed acc-
ording to use
of land for
various re-
quirements.

(a) Agricultural use.

‘(b) In addition to agricultu-

ral use'any other use from which profit
or advantage is derived.

When rate is assessed on any
land for any one of the aforesaid pur-
poses and the land is appropriated for
any other purpose the rate thereof shall
be altered and fixed again, although
the term of subsisting settlement may
not have expired.

If any land granted by the
*[Government} with remission of land
revenue for any special purpose is

appropriated to some other purpose’

against the intention of the grant, the
land revenue thereof shall be reco-
‘vered. .

It shall be lawful for the Talug-

" dar, and in case a taluqa is under
settlement, for the ${Commissioner of
Survey Settlement or Commissioner of
Land Records] after giving a hearing to
the land holder to prohibit its appro-
priation for any particular purpose and

" *Amended by Act No. ITI of 1308 F.
tAmended by Act No. III of 1355 Fasli.
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1317 F: HYD. ACT VIII] Land Revenue
' ( Translation )

record reasons therefor and to summa-
rily evict the holder who may have
appropriated the said land to prohlblted
purpose.

51. The settlement of the land
revenue of each number
or pote-number shall be
made with the pattadar of
the number or pote-
number.

Settlement of
Jand revenue
with whom to
be made.

If such person be absent and
there be no authorised agent of his in
the district, such settlement shall be
made with the person who has acquired
from him the occupancy right of such
land or who is on his behalf in occu-
pation of such land; but if the pattadar
is of unsound mind or is a minor or in-
capable to contract, the settlement of
land revenue shall be made with his
lawful guardian or after six months
notice with the Shikmidar or the
Asami who is the land holder.

52. In respect of land on which
land revenue is wholly or

Assessment  partially recovérable and
ofland 1eve-  for which settlement of
e howto assessment has not been
be made. duly notified, the Nazim

Jamabandi- shall, with
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Land Revenue [1317F : HYD, ACT VIII
( Translation ) '
due regard to subsisting rights assess
the land revenue but the assessment of
land for which settlement has not -been
made shall not be increased or decre-
ased until settlement is made.

53,

The Government may confer
upon the Talugdar or any
Water rate. ~ Office r the power to fix

such rate, ‘as . .may be
deemed fit to recover for use of water
which is either the property of  the
Government or which the Government
has. by constructing and repairing . an
anicut or by any other means made
available for cultivation and with re-
gard to the uss of which rate has not
already been fixed on the land.

-

Such rate shall be liable to revision

> after a period which the Government

may with regard to the principle and

rules of settlement, determine and it

shall be recoverable as *[Government]
land revenue. '

*Amended by Act No. III of 1308 F.
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1317 F: HYD. ACT VIII] Land Revenue
(Translatzon)

CHAPTER v, .
OCCUPATION OF KHALSA LAND
{ AND. RIGHT OF OCCUPANTS. ~

*[54 (l) When any person is desxrous‘

of taking unoccupled land
Procedure for he shall before - occupying

-+ acquiring : 1
unoccupied the land submit a petition

Iand, to the Tahsildar and obtain

~ his permission in writing,

(2) On such petition being submit-
ted, the Tahsildar may, in accordance
with the rules made by the Government
in this behalf from time to time, give
permission in writing for occupation.]

**[54—A When agricultural or pastu-
rage . land acquired for

Procedure in - public benifit is no longer
{;;ﬁegéq%ired required, the patta there
for purpose . Of shall be made in the

of public ‘name of the person or his

gg“rig; lff;‘d successor from whom, such
required. land was acquired, provi-

ded he consents to refund
the compensation originally paid to him.
‘If such person or his successor does not
take the land, it may be given on
patta under section 54.]

*Amended by Act No. I¥/6f 1345 F. -
**Amended by Act No. IIT of 1324 F.
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Land Revenue [1317 F HYD. ACT VIII o

(Translation) .

55. Alluvial land, upto two guntas’

] Rules rela-
ting to allu-~
vial land

where.it is wet and upto
one acre where it is dry,

shall remain, without
collecting any revenue, in

the occupation of the holder of the
adjacentland, and if it exceeds that ex-

tent it shall be let out as unoccupied -

~ Khalsa-land but the holder of the adja-
cent land shall have. preference over

others,

56. If diluvial land is upto two

Rules rela-
ting to
_ diluvial land.

guntas where it is wet and

upto one acre where it is
dry, the pattadar of theland
shall not get any rebate in

its revenue and if it exceeds that extent
. rebate shall be given in its revenue.

A 57, (1)

- Procedure
when
person un-
lawfully .
occupies un-
occupied
land or uses
land without
title.

If any person unlawfully
occupies any unoccu-
pied khalsa land or so uses
or occupies any land
which has been set’ apart
for any special purposes,
to the use or occupation of
which under this Act he is
not entitled or in respect of
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*Amended by Act No. IV of 1345 F.
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1317 F:HYD. ACT VIII ] Land Revenue |

(Translation)

which his right of use or occupatlon
has. extmgulshed shall ,

" (a)  if the ‘land which he has
unlawfully occupied or used . with-
out title or has retained in his possession
forms . part. of a number which has

‘been assessed for land revenue, pay the’

land revenue of the entire number for
the whole period of unlawful occupation
or use; and

(b) ifsuchland has not been
-assessed for land revenue, pay so much
amount of land revenue as would be
‘recoverable in the same village for

- similar land according to the area of
_ occupied land, period of occupation
and the nature of use; and

“(c) if the land has béén used for
-agricultural purposes he shall at the
discretion of the *[ ]Taluqdar*[ ], pay in

*Amended by Act No. IIl of 1355 F.
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"Land Revenue [1317 F HYD ACT VIII
(Translatton) :

faddltlbn to . the land revenue
provided in clause (a) or: (b) a fine
which may~ éxtend to “ten ‘times the
annual land revenue of the said land
recoverable from him,
ten times amount is not less than five
rupees otherwise the maximum amount
.of fine may extend to five rupees
and if the land has been used for non-
agricultural purposes ~'the ~maximum
amount of fine shall:extend to -the

~ amount- as the. Government-may: by
rules fix from time to time.

(2) In case of every 6ccupation .

or unlawful use the decision of ‘the
*[ ITaluqdar *[ ] asto the assessment of
land revenue shall be concluswe and for
“the purposes of assessment of land
" revenue occupation for a portion of a
year shall be deemed to be* an - occupa-
tion for a whole year.

(3) The *[ ] Talugdar *[ ] may
summarily evict from land any person
having unlawful occupation or use and
attach the crop raised on such land.
Similarly if any building or construction
ofany kindis erected on such land, the

" *Amended by Act No. III of 1355 F. -
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1317 F: HYD. ACT VIl | Land Revenue
(Translation)
_*[ 1 Talugdar *[ ] shall, have power to

grant reasonable Opportumty (which -

shall not be less. than one month) and
“give to -the 1and holder an “order in
writing to remove such building or
“construction from.the-land. If the holder
does not comply with the order with-
in the period fixed : the Taluqdar at its
-expiry shall - have :authority to  attach
such building - or construction or to
summarily - demollsh and * remove it
from the land. L

. {4) After the property is attached
by the order of the *[ | Talugdar *[ ] the
attached . properly shall be managed

-according to his discretion, and if there

beany encroachments on such property,
thecostincurredin removing them under
the provisions of. this section shall be
recoverable; - . from  the ' ‘unfawful
“occupier or the ‘person who has un-
lawful used it; -as the case may be
as an_.arrear of land revenue.] - .

-

. 58 ~An occupancy rlght to land
Occuipancy .- shall-be deemed to-be heri--

right is
heritable and tab]e arld transferable

transferable.

w;uff ;rtaxwt

*Amended by Act No. I of 1355 F. .
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Land Revenue [ 1317 F:HYD. ACT VI |~ AP - guenfien
(Translation) ' & ' ‘

N R -
t[58-A.~(1) Notwithstanding any | (&b ];.i’_‘_—” 31 Gk i Bt
thing contained in the

Sanction , preceding  section the ' /LU‘J )L (1 ({JW’;‘IL Z(JL}}I.Z

?f Ttalllq<fiar Government may by Ja-
ortransfer  rida notify in respect of : )(

ffnﬁigﬁif,ﬁl_- any village or tract of 210 o U/ ‘J’) . ':JL/U,}/ ,
soryincer- H. H. the Nizam’s Do- )

. tain cases- minions that the right of . : (« dfﬁ‘y b/f)w I fdb)! p—*’} f

occupation of any land

under section 54 given after the date of

the notification shall not be transferable "” 44 ULV‘ £ d "y b;/ g / u@’ 27
- without obtaining the previous sanction
. ~of the *[]Taluqdar.*[} . ‘ \ ,.wf/g‘auu, UL /J J /UWNA}'

»fluuwc‘fut“’u f/)»”iufkfb/
JJ'@PJ[ ]/w[ :[ébbz
e /a_d‘w

(2) The Government may- also

7/ ‘.' P .
at its discr etion from t]me to time

notify by Jarida, that any part or "jLJJ/‘”L"/"y L’_’»‘; 04"],-”4‘}:/‘,/&';”

person or class of persons of such village

or tract of H. H. the Nizam’s Domi- b/dngl"//Jyﬂjtﬁ)‘d!f

nions to which the provisions of sub-

section (1) have been made applicable
shall be exempt from . the said’ dj U}" ‘£ l Uu l)‘/'p ’b//"l M

provisions.
(.5' ddfw(@tu’m;;iwwf L e
‘3/4—4
T58—B Where right of occupancy
‘Procedure in  of any igand is - declared (U>/\£y) L)'ut,, Ll ;(,g},/ﬂ,

case of trans- ferable without"
o b ord non-transferable

of Contof. the sanctionof the *[]Ta- - dj}’/ U’#J&fﬂ L} "--Ua'&(tfo'ﬂ dﬁ‘f.‘
land not luqdar*[] and the Taluq- ! b/ t( ”
transferable dar has not given sanction J’ [ ] ' ..

: ‘,,b‘ - = 2l

without . for its transfer and the Gk % [ ] ! Bz &2-
Talugdar. transfer of such occupa- o

tAmended by Act No. IV of 1345 F. . .
*Amended by Act No. HII of 1355 F. . LIy, @) U“.‘-:;(.‘)/U ”p ‘)’je.l.
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© 1317 F: HYD. ACT VIII | Land Revenue

(Translation)

“tion has been made by the order of &
Civil Court or the Civil Court has
passed a decree regarding its transfer
or its decree or order is founded on
such transfer as has been effected with-
out the sanction of the Tatugdar —

, (a} no process of the civil Court
* shall have effect on such land nor any -
transfer thereof shall be considered as

vahd and -

: (b) "where a certificate is pro-
duced before such Court under the
* hand and seal of the *[Talugdar] to the

- effect that right of occupancy of theland -

is not transierable without the sanction.
of the Talugdar which should be pre-
viously obtained and that such sanction
has not been given, such court shall
remove any attachment of land if it has

been made or cancel - any other process -

if it has unissued in respect thereof or if
the land has been sold auctioned or;any
such auction has been made as affects
right of occupancy of ‘such land, shall
also cancel every such sale.]

*Amended by Act No, IlII of 1355 F.

343

ot
AT .;’uw,mub

LfJLJ LVJL@LJ/}})’L/ Lot )UM |
Muuawud»d/}/ddw:-ﬁ |
e FLYp e
by JJU(f)/)U’JJdrfCLGUJ(ﬂL}'“
, "’f»"'c Plﬁ?:,u‘f/&‘” it u‘/f‘w/:
s : ;-J'G
'_ UUJ u-’w//},vu"w(u){ )
(o g st L0
J}J-b//,pﬂ-’//@du;léi/ |

U/ﬂl.u/ .:,Jw.,,“))

//J:f/‘(f_ Jes| J/Lv,ub{) |
AL LN S S F e
Mwwm,@/&/
e JESE o ity 2V
e S s

wu/u:w’wf u"u;f it lﬂeru.

JJIUJQ/ L esSers

La:‘ Cﬂ/u:I)foufijub*Z
ru./umaf wf((wu"w ¥
/Jf u”w,uww{ffuuy

S ) G s 4 fT o



|

Land Revenue [1317 F: HYD.| ACT VIII
(Translation)

59 On the death of a Pattadar

of Khalsa-land the

‘g?i?afgg;r . name of the person
‘ondeath of = Who is lawfully -entitled

- Pattadar. under a will, and if there

" be no such person, of the
nearest heir, and if there are several
heirs of equal degree, of the one vgho
by custom has the right of primoge-
niture shall be entered in the register
by the Taluqdar and the names of the
remaining heirs shall be entered as
Shikmidars. But, if at any time, any
person” produces against claimants of a
patta a decree of a competent Court as
regards his right of preference, amend-
mont in the Government records shall

. be made in*accordance with the decree.

60 Where a Pattadar dies intestate
- . or without making a will,

Occupancy ' the occupancy right of
right tobe - Jand held by him shail be
ifa’llt‘tlalé‘ ;"hsle - sold and after deducting
intestaile ores expenses of sale the arre-
heirless. ars ofland revenue, if any,

shall first be paid from the
sale proceeds'and  the: remainder shall
be dealt with as unclaimed property.
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. 1317 F:HYD. ACT VIII ] Land Revenue
- (Translation)

61 *L(l)] Every occupant shall be-

entitled *[to construct or

.Occupant’ * . repair- godowns or wells
to be on land occupied by him
_entitled to SN .

construct or otherwise improve its
godowns condition] and shall not
and wells be entitled except with

etc or other-:
- Wwise- improve
condition of .

“the written permission of

Sland. “priate agricultural land to

} . purposes other than agri- | :
cultural. If no written reply for |
+-sltich pemission™ ‘is” “given by - the

‘Talugdar -for- three months from the
=date of presentation of the application,
the application shall be deemed to have
been granted. . In every such case the
: Taluqdar, on receipt ‘of the application,
shall furnish a written acknow-
ledgement thereof and without un-
necessary delay communicate to him
the sanction or refusal of the applica-
tion, and the Taluqdar, at the time of
~-granting “’such - . application, = may,

. In*-addition to: ‘the new- “assessment

] payable under section 50, if necesary,

- after recording reasorns thérefor “intro-'

" duce such conditions as he may have

settled-with the consent of the occupant -

*Amended by Act No. 11l of 1324 F: "

the Taluqdar to appro-.
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. Lanil Revenue [ 1317 F : HYD. ACT VIII

(Translatzon)

: *[(2) No occupant of land shall be-

“entitled to construct or repair any tank
or kunta without the pcrmxssnon of the
‘ -Government ]

.62, The ;Faliiqdar

. may take
_.action -under section 57
Procedure in * againsta pattadar or Shik-
vease of . midar who has, without
" agricultural . = Midar who has, witho
. land appro-  permission, appropriated
. priated to > .- agricultural ‘land to non;
non-agri-
cultural pur- agr1cu1tural purposes
T poses.: .

i . 63.‘ nght to all mineral products
N vestsin the **{Government

Right to all‘ and no person shall

{:‘li“‘?a‘é%s;rsn _ excavate anything. from
ment. any mine without permis-

.siomn. But this section
jshall have ‘no * effect on-
. nghts

64. A p'ittadar may, before expiry k

of the date fixed by the

OCCupant ~**[Government] by notifi-
. may relin-' - -cation in this behalf, by
} f‘r‘;‘;:‘?f:r‘occu_ presenting a compromise
pancy right - felinquish'the land occu- .
toanother pied by. him or get it

- .transferred in the name -

of ; any other person, but he shall remain

sub51st ing

.~ *Amended by Act No. 111 of 1324 F,
**Amended by Act No. I1I of 1308 F,
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1317 F: HYD. ACT VIIIL] Land Revenue
(Translation) -

responsible for theGovernment demands
‘due by him. A compromise not apply-
ing to a whole number or-a whole
‘pote-number shall not be acceptable.

. .._65. If any person reli'riquish‘e‘s land,

‘ the way to which lies
Right of through other land occu-
way on pied by him the right of

{g;g‘:lsmng way shall- continue to the
vest in future Person who shall hold land,

holder. in future, provided there is:

‘venient.

CHAPTER VI,

OF SUPERIOR HOLDER AND
SHIKMI-HOLDER.

66. A Pote-pattadar shall pay on
Liability his portion of land pro-
and rights of portionate land revenue
Pote-patta- = and so long as he con-
dar. tinues to pay the land

no other way equally con- -
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Land Revenue [ 1317 F: HYD. ACT VIII
(Translatwn) A

revenue for his share he shall not be
evicted from his portion of land. The

pattadar .shall not -be entitled .to

enhance the *[Government] land reve-
nue on the land of the pote-pattadar.

r

67 Where no agreement has been

‘made. between the  Patta-

When. shau dar and Asami Shikmi
As,alml Shik: .pertaining to the period
mi have of possession, and. the
perpetual .
occupancy possession by the Asami
right, Shikmi has. been for a

~continuous " period of
- twelve years he shall be deemed to be a

Shikmidar and he shall have permanent.

right .as against .the Pattadar.-_If- any
person has been from the commence-

ment of cultivation or the patta jointly °
cultivating with ‘the Pattadar he shall -

be deemed to' be a Shikmidar until a
decision of a Court of law to the-
contrary is obtained :

* Amended by Act No. TII of 1308 Fasli.
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1317 F: HYD. ACT VI ] Land Revenue
: " (Translation) - ~

sz_ mm:ﬁcuju

t[Provided that an Asami Shikmi
who has been in possession of any bil-
Magqta-land in an jjara village for a
continuous period of 12 years, whether
there was any agreement between the
Tjaradar and the Asami Shikmi pertain-
ihg' -to the period of cultivation or not,
and every person who has from the
commencement of cultivation or from
the time patta was granted to the ljara-
dar, jointly with such Ijaradar culti-
vated any bil-Magqta-land held by such
Ijaradar,. shall be deemed to be a Shik-
midar in respect of such bil-Magta-
land.]

¥ Y e
Explanation :— If an Asami Shikmi ’V( ., o J( L2 o
remains out of possession for a period L) (,?U &g d/ I })

of more than one year and during that

period takes no action against the L/ 21D3] % J u.ak_f Iy L‘)L g
pattadar for possession, such period : (

shall not be deemed to be continuous. l} g U L L)’/' s )Wdu..

J v“”"d’"f;»a")t}—w// d s7¢

1‘ Added by Act No. IX of 1952, "'U}(l/"'
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Land Revenue [ 1317 F : HYD. ACT VIII
(Translation)

"”'J f~‘uuwé“w5vuf u)L

_ *[67-A. (1) Notwithstanding any-

thing to the contrary con-

_Right of tained in any law, usage,

Shikmidar
to purchase

right of the  CONtract, grant, decree or

pattadar.
order of a Court, a Shik-

mid‘arishall be entitled to purchase all

»ﬂth/é.‘rights of pattadar in the land held

‘by him as a Shikmidar.

“* Added by Act No. IX of 1952.
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1317 F : HYD. ACT VIl ] Land Revenue| ... . SYZq . 2l@msfions
(Translation) S R e

*(2) A Shikmidar who desires to
exercise the right conferred by sub-
section (1), may make an offer to the
pattadar stating the pricé which he is
prepared to pay for the purchase of

the rights of the pattadar in the land.

(3) If the pattadar. refuses or
fails to acepf the offer and execute a
sale-deed within three months from the
date of offer, the Shikmidar may apply
to the Dcput.y'Collector of the area for
‘the determination of the reasonable
price to be paid by him to the pattadar

for such purchase.

* Added by Act No. IX of 1952,
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“Land Revenue [1317 F : HYD. ACT VIII | , MAJL‘JU-U"M(;,%LW t
(Translation)

*(4) On receipt of application
under sub-section (3), the Deputy Col-
lector shall give notice to the applicant
and the pattadar and to all other per-
sons who éppear to him to be interest-
ed, of the date, time and place at
which he proposés to enquire into the
appljcation and on the completion. of
the enquiry, he shall determine asa °
reasonable price payable by the Shik-
midar to the pattadar such amount as

he may deem fit: -

* Added by Act No. IX of 1952,

1352
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1317 F : HYD. ACT VIII] Land Revenue

N “'ir"‘;‘.-“dl R T A v ,'\..../ .
" (Translation) : -i:x;ﬁﬁ,)uuf"" Lié "-"(‘w" b

: *Provided that the amount so deter-
'njlined as reasonable pricé .shall not bei
‘nilo're than teﬁ tiﬁes 91" less than eighf
times the diﬂ'erénce_ between the rent
paid or phyable by th‘e Shikmidar to
1 the pattxédari for the year in which the
‘applicatiqn under sub-section (3) is
filed, and the annual lénd Tevenue -
paid or payable by tlie‘pattadar to the

Government in respect of the land to .

which the said application relates.

(5) The Shikmidar shall, within
‘the I;rescribéd period from the dgt_e of
determination of reasonable ‘price,.(‘
depositv the amoufxt thereo.f with tﬁe
Deputy Collector, and if he fails to do
s0, he sh’all_.forfeit the right of pur-
chase .conferre'd upon him by sub-

section (1).

*Added by Act No. IX of 1952,
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Land Revenue [ 1317 F: HYD. ACT VIIL| -~ = 0 .o,
o (Translation) SU ey = S AGIDNOHE

 *(6)~ On suéh depﬁsits being made
. _I;y the Shikmidar, the Deputy Collec-
tgf shall issue a certificate iﬁ the pres-
cribed form declariﬁg the former to be
‘ the' pattadar of the land and such
’certiﬁcate shall be conclusive evidence
against the pattadar and all other per-
soﬁs interested therein.. Thé Deputy
Céllector shall cause the name of the'.
Shikmidar to be entered as pattadar,

in all relevant Government records.] -

*Added by Act No. IX of 1952.
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1317 F:HYD. ACT VII } Land Revenue '

" (Translation)

68. A Shikmidar“shall pay on the
Liability of land held by him only

Shikmidar = 50 much'of fixed rent or
to payment share of produce as may
of land *due in accordance
reveite . -

- w1th the agreement en-
tered into between him and the patta-
.dar or - pote-pattadar; and if no such
agreement has been entered into as
much as he was paying in accordance
with the usage in previous years, and
so long as he continues to pay the
. rent he shall not be evicted from the
land in his possession.

69. The .rent on the Shikmidar

may be enhanced in the

“ When renf 4
following cases only :—

may be
~.enhanced on
Shikmidar.

(a) When after expiry of the term

of settlement an enhancement in the
assessment of land revenue on the land
held by the Shikmidar is made by the
*[Government] or at any time any new
. local tax is levied by the *[Government],
the Shikmidar shall be liable to a pro-
portionate increase, provided that no
agreement to the contrary has been
entered into.

...,_.u’),w t,w‘ »’

*Amended by Act No. III of 1308 Fasli. -
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" Land Revenue [ 1317 F : HYD. ACT VIII
( Translation)

“ (b) When the term of agreement
“between the pattadar and the Shikmi-
dar expires and the right of the patta-
dar tolenhance the rent after the expiry.
-of the term has been agreed to under
the agreement the enhancement may
be made under the_terms of the agree-
ment. s :

\

,
i

(¢) If, apart from the labour-and
expenses of the shikmidar through the
expenses of the pattadar or owing to
other reasons the capacity or the area
of the land is improved an enhance-

~ ment may be made with regard to such
improvement, provided -that no agree-
ment to the contrary has been entered

- into and enhancement shall not be
made again within five years.

70. A Shikmidar shall be entitled
When Shik-  to a reduction of rent in

+ . midar shall - . -
© . beentitled  the following cases only :

to teduction -
of rent.

(a) When any redyction in the
land revenue in respect Of land held by
the Shikmidar is.made by the *[Go-
vernment] or-any ‘local tax is remitted

- by the  *[Government] in  pro-
portion  thereto provided that no
agreement to the contrary exists.

i
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1317 F HYD. ACT VII1] Land Revenue
(Translation) -

(b) When it may be so prov1ded
in the agreement.

(c) When the area or capacity of

the land is diminished owing to some _

reason, not being the result of an act
of the Shikmidar, provided that no
agreement to the contrary has been
entered into

!

71. If no agreement has been
o entersd into with the
Ifilffx;:il-ty of  Asami Shikmi the same
Shikmi “rent as was due for the
Tespecting previous year shall be
paymentof  recoverable either in cash
;i%tcjgfm or share of produce and
" when'Shikmi _if the Asami Shikmi has,
relation is from the  beginning
not desired . taken possession of the
':ga?r?taine 4 . land without any agree-

ment, such rent shall be
fixed as is realised for land of similar
capacity from Asami Shlkmls in the'
ne1ghbourhood

. The pattadar shall not be entitled,

after the commencement of the agri-
cultural year, to make any -variation
without the consent of the Asami-
Shikmi, in the terms or ‘the rent for
that year, or to evict the Asami from
the land.

, If the pattadar desires to vary the
terms or evict the Asami for which

there is no express - agreement
a written - notice of enhancement
of . rent and other  conditions

of "eviction shall be given to the
- opposite party three months before the
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- Land Revenue [ 1317F : HYD. ACT VIii |

" . (Translation)

termination of the _agricultural year or
- if the person g1v1ng the notice so
desires such . notice may be given
through the Tahsil’Office under the
rules made in this behalf. o

- If the Asami-shikmi agrees to the
rent and terms he shall retain possession
. of the land during the following year,
"otherwise he shall relmqulsh the land.
.~ Ifhe retains his possession notwith-
- standing the receipt of notice he :shall
‘be bound to pay the enhanced rent
-"and observe the conditions set forth in
- the notice; and if the notice be for
eviction the Asami Shikmi shall have
no right of possession during the fol-
lowing" year. Asami-Shikmi, after
commencement of the agricultural year,
‘shall not be authorised to relinquish
_ the land for the whole year, without
- paymerit of rent, but if he desires to
relinquish, hé shall, as hereinbefore
specified, notify “the" pattadar three
months before the termination of the
. current agricultural year. .

.
‘Application. regardmg enhancement

or reduction of rent or eviction shall
~ be presented and herad in the Tahsil.

x>

If a pote-pattadar, shikmidar

72.

. L or Asami Shikmi does not
Application  pay the land revenue or
of land re- -~ Tent in time, application
venue or. in respect of the same

" rentin may be: presented in
E?;;L;"»‘th' Tahsil within three years

. years. - from -the date of its be-

coming due and the deci-

smn of the Tahsil shall be enforced
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1317 F: HYD. ACT VII1] Land Revenue
(Translation)

under the rules for the realisation of

land revenue, * but this procedure

shall not be a bar to seek remedy in
the Civil Court. '

If land revenue is wholly or

73.
~ partially remitted or sus-
f;‘;‘;i‘é“;fe pended by the *[Govern-
remission of ~ment] the remission or
.slt{sfensxon suspension . shall  also
ol lan .
revenue. apply. to the rent of

pote-pattadar, Shikmidar
and Asami Shikmi according to the
‘shares ; provided that no agreement
has been made to the contrary.

74, #*[Omitted.] -

75, When it is. proved to the
Talugdar regarding any

Penalty ~ * land holder that he has
pro- .
ved that unlawfully recovered from

land holder
has by force -
recovered
any amount
in excess of .

~Shikmi an amount in
. excess of fixed land reve-
nue or rent payable under

fixed land the provisions of this
fevzmle or  Chapter, the Taluqdar
rent. shall get the amount

* Amended by Act No. III of 1308 Fasli.-
**Omitted by Act No. IX of 1952,

any shikmidar or Asami
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Land Revenue [ 1317 F: HYD. ACT VIII | -

- (Translation)

recovered in excess refunded to the

aggrieved person and may also levy on

him a fine not exceeding the amount

recovered in excess sand the Talugdar
. may also, if he deems fit, order to pay

a portion of the amount of fine re-

covered to the aggrieved person by way
_ of damages.

76. When it appears to Taluqdar
that a pattadar with intent

i?gf;ﬂé;t to defraud or cause injury
of land to shikmidar or other per-
tevenue it  son interested in the num-

shatl be law- per “has, wilfully not paid

fulincer- i1 eYand revenue and ren-
tain cases to , .
© cease dered the number liable to

and auction attachment and sale, the

’ight(;’f . Talugdar. may, instead of
533‘;:{6 attaching and  selling
any co- . the right of occupancy,

occupant or attach only the title of such

other con pattadar, and on condi-
apatta%ar. tion of payment of the

whole amount of land re-
venue due on that land cause the name

. of the Shikmidar. or the person interest-
ed in such number 1o be entered as a
pattadar in the village records. The per- -
son whose name may be so entered in
the village records shall acquire the
same rights as the original pattadar.
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1317 F : HYD ACT VIII ] Land Revenue -

( Translation )

CHAPTER VIIL

SETTLEMENT AND PARTITION |
OF AREAS.

*[77. The Government may whén-

ever they deem it ex-
Government
may intro- pedient, issue order to
duce reve- make survey of any land
pue survey  in any part of H. H.
;rg&irfly the Nizam’s Dominions,
Dominions. for the purpose of setde-

ment and assessment of
land® revenue and reccrd and

' preservation of the rights relating there--
to, or for any other similar purpose.
Such survey shall be called the revenue
survey. Such survey may be made of
the land of any village, town or city
generally or of such land only as the
Government- may - direct ; and subject
to the orders of the Government the
officers conducting such survey may
exempt from survey any land the settle-
ment of which does not appear expe-
dient.

*Amended by Act No. IIT of 1355 Fasli. .-,
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~ Land Revenue [ 1317 F: HYD. ACT VII
' ( Translation ) ‘
"The entire power to control every

such survey shall vest in the Governv
ment]

'
{

78. The *[Survey officer] may
Land require, by general notice
holdegs etc., or summons, the atten-
e by dance of all land holders
general and all persons interested
notice or in such land, in person
o or through an authorised
survey - agent acquainted with the
operations facts and able to answer
and’ material questions, and

- assistance of the presence of village
 Vaoge - servants and officers con-
and oficers ~ cerned, who are, legally or
concerned . by usage, bound to per-
Eﬂn‘?e’ ~form their functions by

Lo virtue of their offices and
services and also take from them such
assistance in the operation of survey
as may not be inconsist with their

- dignity and position. (

’

79. Number
- land shall not bs made of

f“’ number . less or greater area than
o comprise - ;i
of less than - fixed bSti the ’{I[G(;)vern

fixed area. ment] for eac istrict

according to different
-types ‘of land and a statement show-
- ing the area fixed shall, before the com-
mencement of the survey, .be displayed

*Amended by Act No. III of 1355 Fasli.
t+Amended by Act No. III of 1308 F.
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1317 F: HYD. ACT VIIl] Land Revenue
( Translation )

at a conspicious place in each village.
These provisions shall not apply to
the numbers which have already been
made of a lesser area or which have
been made under the. special order of
- a superior *[Survey officer] or which
may be made, separately’ demarcated,
under the order of the Talugdar *[]

in accordance with the provisions of

section 25 for purposes other than
agricultural,

80. 1l(1) If a Pattadar of a'pote-
number of any number

When patta-

dar of pote-  tenders: compromise the
number - pote number shall be
tenders  made over to such person
Fry ﬁg;osé"se from among the Pote-
made over - pattadars as may be
to any one  entitled’ there to and if
of pote- there is no such person
1;??:;2“ or he does not take it
number. then to him who pays the

largest amount of land-

revenue and if he also does not take,

| L«.iﬂ/t)! (”47",-/ bé.«w(/d'./ﬂ/

*Amended by Act No. III of 1355 Fasli,
+Amended by Act No. I of 1324 Fasli.
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Land Revenue [ 1317 F: HYD. ACT VIIl
(Translation)

" all the pote-pattadars of the same
number shall in the same manner
successively have the right.]

*[(2) If any Pote-pattadar or Shlk-
midar or any person in the Mahrat-
" wari districts does not take as is
" provided in sub-section (1), the land

revenue of the said portion shall,
unless the entirz number is relinquished
by them, be proportionately ‘recovered
from all the pote-pattadars.]

‘81, Subject .to rules made under
section 172 the **[Survey

Settlement
officer to officer] shall, to with due
make regard to laws and sub-
assessment.

sisting rights, make the
- assessment on all lands within the local
limits in respect of which an order may
have been made under section 77.
Provided the land is not wholly exempt

_from the land revenue ; but nothing in -

this section shall be construed to pre-
vent the **[Survey officer] from making
or registering the assessments on land
- wholly exempt from land revenue or

espec1ally excepted under section 77

*Amended by Act No. 11I of 1324 Fasli.
**Amended by Act No. III of 1355 Fasli.
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]317 F:HYD. ACT VIIL }. Land Revenue
(T ranslatzon)

from settlement or from dividing into |
numbers all such land where the
- survey is being made..

82. Where assessment is to be
made on the land which is

Assessment

ofland re-  used for agricultural pur-
venue may pose only, the aforesaid
gierz";‘geof powers shall also ‘include
land or of the power to make assess-
means of ment either directly on the
irrigation.  Jand or to fix arate of tax

for water according to the means of
irrigation, provided thai of tax has
been fixed on such means of irriga-
tion under section 53 or any other
law or that land is assessed in some
other manner = approved by the*
*[Government.] - , .

83. The assessment made by the

Assessments **[Survey officer] shallnot

made in be recovered - without the
settlement sanction of the Govern-
shall n°tdbe ment. The Government
ot shall after proper modifi-.
sanction of  cation, sanction such
Govern- assessment for any fixed
ment. term which in the case of

*Amended by Act No. III of 1308 Fasli.
**Amended by Act No. III of 1355 Fasli.
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 Land Revenue [1317 F: HYD. ACT VI’

( Translation )

the agricultural land shall not exceed
thirty years.

84. When the assessment fixed by,
Announce- . the settlement for the
mentof  _ agricultural  Jand is sanc-
assessment - tioned by the *[Govern-
how made.  ment] a **[Survey officer]

. not lower in rank than an **[Assistant
. Commissioner] or in his absence the
Talugdar either himself or through
any -**[Second Taluqdar] shall fix a
date for the announcement of the
assessment and at a-reasonable time
- beforehand make proclamation. and
on such date shall publicly announce

the assessment fixed on each number. °

No person by bemg absent at the
time of announcement shall be absol-
ved from any liability to which he may
be subject under the announcement of
assessment ‘ :

85. In the agricultural year in
When assess- Which a settlement, whe-
ment fixed . ther original or subse-

shall be quent, is announced under |

levied. the last preceding section,
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*Amended by Act No. III of 1308 Fasli.
**Amended by Act No. III of 1355 Fasli.
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1317 F:HYD. ACT VII1] Land Revenue| .

(Translation)

assessment fixed shall not be levied
but it shall be levied in the subsequent
year as may be fixed in the announce-
* ment of assessment. Any person who
does not agree with the assessment
fixed may, before the commencement
of that agricultural year, file a compro-
mise under section 64.

~

86. [(1) The *[Survey cfficer] shall,

. , at each settlement, pre-
N ;’fgg{s‘g’f“ pare a separate register
877 for each village showing

the area and assessment of each number -

together with the name of the pattadar.

This register and other records shall

be prepared in accordance with the

rules made by the Government by noti-
' ﬁcatlon

*(2) In non-khalsa areas the name
of the Jagirdar shall not be shown as
pattadar against any land which is not
cultlvated by him personally.

" Explanation :—For the purposes of
this sub-section ¢ to cultivate person-
ally” means to cultivate the land on
one’s own account.— ‘ '
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- Land Revenue [ 1317 F: HYD. ACT VIII
(Translation)

(a) by one’s own labour, or

_(b) by the labour of any member of
one’s family, or

~ (c) by servants or hired labour

‘ ‘under the personal supervision

-of one’s own or of any mem-

- ‘ber of one’s family.

*(3) For determining . pattadari
rights in non-khalsa villages, the orders
made by a Jagirdar or officer of a Jagir
so authorised by the Government by a

 notification in the Jarida, and in other

cases the orders made by a Talugqdar

. shall be final, provided they have been
made under the rules made under this
Act]

81. *[The Comm1ss1onor of Sur-
vey Settlement or Com-
missioner of Land Re-

Settlement .
officer cords,] and- on making |
to correct over the settlement records

clerical and -
other eriors. .
admitted by
all parties
and applica-
tion for cor-
rection of
name to be
made within
.two years. . . ' -

to the Taluqdar, the Ta-
lngdar may, at any time,
correct or cause to be
corrected any clerical
~error or errors admitted
by the party.concerned.

*Amended by Act No. ITI of 1355 Fasli.
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1317 F: HYD. ACT VIIL | Land Revenue

(Translation)

~The aforesaid officer shall hear all
applications made within two years
after the introduction of the settlement,
for the correction of any wrong entry
of a pattadar’s name in the register
referred to in the preceding section
and if satisfied about the error whe-
ther such-error has been made through
negligence, fraud, or collusion shall
correct the same, notwithstanding that
the party concerned does not admit the
error, but no such application shall be
entertained after two years, unless re-
sonable cause is shown to the said

officer for the delay, and in such case’

- if any error is proved it shall not be
corrected without obtaining the sanc-
tion of the *[Government.]

**[88. (I)" The Settlement register
and other records pre-

feecf(t)lfc?;eg pared by the **[Survey’
be made officers] shall be made
e Oy  Over to the Talugdar,
who Thall who shall cause village re~

cords to be prepared in

cause village '
accordance therewith.]

records to be
prepared.

*Ameﬂded by Act No. III of 1308 Fasli.
**Amended by Act No. 111 of 1355 F.
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L.ond Revenue [ 1317 F:'HYD. ACT VIII :
Translat
( ransalon) 3 Juufﬂdfd‘l/ub“)‘l r))

*[(2) In case of non- -khalsa v111ages
the register and records referred toin
sub-section (1)-shall be given both-to - /'u"’ "J«‘IJWH) u‘”’ia yIx l,u 4

“the Talugdar and the Jagirdar and the

gz 4
Jagirdar or an officer appointed by the ),‘5’(} /,/.) LﬁJ}I £ "'(041, /

Jagirdar shall cause village records to
be prepared in accordance with the ‘)/ -~

said.register and records.] = -- , /"“f“" UJ" ﬂl#iﬂf/b/u.
oy b/ﬁ.l:.JL uw (/7..7,,,..; :

*[88-A.. The ‘e'xpense's of . survey (‘95 |
and settlement’ of a non-.

Recovery of - khalsa village shall be - g_’,, ,,oJ(, S5
gurvey and - charge.on the land of the / dj - (’/ "’“’J"‘ "“'

expenses of  village and such expenses U/

mnon-khalsa ~ shall be recovered as .ar-- Gﬁf U—/JL é/ \-JJJA-‘ JU’J L"’ UU’ b -
villages. "~ . rears “of land revenue

from the Jagirdar or the ryots or both / bwuu ;4«1_,)}; K)’-/L""J'

under rules made utider the Act.]
' W,JU; tp....ﬁ;‘u L,w l
st et wz_ Py L
[ [,u“u ¢C

}lw‘wu-'v em s

e

: i . N * .
89 The *[Survey oﬁicer] may, on | o~ / /\4 y’ T T N
‘Division o - € occasion- of any'. subse- WO 077“}\' ‘f‘"-’”“-?"'
b quent :settlement,” subject | . J . uy
f’iil’&geésfa"d to the provisions of sec- o "’l/ U’J‘—'#J L, . ¥ inli’blr;:"(!
ffe*te-ﬂum ~ “tion 79 -and under the ' -, ,/{
hers on . . " .
qecond st “rules made in this behalf, | {J%"}{j #L'JEJJ“J . -Z./-b'l /{, :

{lement tobe "break “up ‘and divide a

lawful. number.into two or mors JLUJ’YL.M 'J’UJU’L{AJ}MQ ’;

numbers and shall-fix: separate assess-
ment for each such number and enter L / ]/ ‘_/

the area of each such number and the B TS L L}) ) (ML o
name of the occupant 1n the settlement

"reglster , e ,;i%pc’f/c_w!h’/éif(,v"uﬂb/‘

*Amended by Act No. TII of 1355 Fasti. ‘ . »
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1317 F: HYD. ACT VIII] Land Revenue
(Tranlastion) L

4

*[89-A. Nothwithstanding anything
contained in section 79
and section 89 or rules
made thereunder, when
~any portion of cultivable
land is permitted to be
used under the provisions
of sectlons 61.and 62 -for non-agricul-
tural purposes or .when any portion of
Tand is specially set apart under section
25 or when an assessment on any por-
tion of the land is altered or levied
under section 50, separate survey num-
bers may, subject to the rules made by
the Government under.this Act in |
this behalf, be made of such portion.

Division of
Survey num-
bers into
new Survey
numbers

*89-B. (1) Notwithstanding the
provisions of section 89

" Division of  the Government, ‘at any

%::;":zt‘;“m' time, may direct that
pote num- survey-numbers be divid-
bers. ed into so many pote-

numbers - as may be
required in view of the rights acquired
in land or for any other reason.
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; Land Revenue [1317 F: HYD. ACT VI
" (Translation)

*(2) The division of survey-num-
‘bers into pote-numbers and the assess-
ment - of the pote-numbers shall be
made‘and from time. to time revised
under the rules made by the Govern-
ment in this behalf under this Act :-

Prov1ded that the total amount of
_assessment of any. ‘survey-number or.
pote-number ‘shall not be enhanced’
during the term of seftlement for which
such ‘assessment has been fixed under
sections 81 and 83, unless such assess-
ment is declared liable to alteraﬁon

under section 50.

~(3) The area and the assessment
- fixed of such pote-numbers  shall be
. entered into such records as the Gov-
_ ernment-may prescribe in' this behalf.]-

5

- CHAPTER VIIL

DISPUTE RELATING TO ,BOUNDA-

RIES AND INSTALLATION AND

MAINTENANCE OF BOUNDARY
- MARKS.

90 The Taluqdar[*] or the officer

*Amended by Act No. 11l of 1355 Fasli.
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- 1317 F HYD ACT VIII]) Land Revenue
{ Translation )

.. - -. appointed by the *[Go-
~ Determina-.. © vernment] for this work
fonof vil- 1 if the village is under

1 boun-
dig,,‘ies mf , settlement the 4{Commis-

. sioner of Survey Settle-

ment or the Commissioner: of Land

Records] shall enquire into and fix the
- boundaries of villages and - settle a

dispute: in. tespect thereof, if any, -

When the Patels and Patwaris of
“any two or more adjoining villages
and 1fin the case of a non-khalsa. vil-
“lage, the holders thereof] agree to- any
boundary and such agreement -is not
. illegal, the .officer. determining the
boundary shall také from them an
agreement and shall. then mark off
" the'boundary; but no such boundary
shall, without the sanction of the
*[Government],” be fixed by the fixa-
‘tion of which any agricultural land is
included wholly or partly in a .non-
khalsa area. ,

' 91. In case the parties do not
.agree under the preceding

Procedure  “gection, the said officer
* when agree-

ment isnot  Shall, after necessary in--

produced or quiry, make alplan-shbwr

dispute - ing the area of the land
femains . = - jn dispute and the boun-

ttled. . Y s
unsettle daries or marks, existing

*Amended by Act No, IIT of 1308 Fasli.
tAmended by Act No. 11T of 1355 _ngli.
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Lahd Reve'nue [1317 F: HYD. ACT VIl

( Translation )
or whlch may be stated, 1n different
‘colours and on completion of. the
inquiry, make an-award ; but if a non-
khalsa village is 1nvolved in the dis-

pute and ‘the said officer is not a-

Taluqdar[*] Talugdar shall be inform-
ed of the date of hearing, so that he
may appoint any one to plead on
behalf of the {[Government] and inno
‘case an award by which any khalsa
land passes to a non-khalsa -area shall
take effect without the sanction of the
+|Government.] :

92, If, at the time of a survey, the

o boundary of a field is

- petermina. - pointed out by the holder
boundaries  and it is undisputed and

" its correctness is also

affirmed by the Patel and Patwari of

. 'the -village the boundary shall be
marked. If the boundary of a field is
disputed or the landholder is not pre-

sent or does not point out the same,

) L ’ .
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*Amended by Act No. III of 1355'Fasli.
tAmended by Act No. III of 1308 Fasli.
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1317 F: HYD. ACT VII1] Land Revenue
. (Translation)

the *[Survey officer] and when setile-

- ment operation is not proceeding, *{the

Talugdar in case the land is of a
khalsa area and the officer empowered

under section 172 in case the land is of

anon-khalsa area] shall fix the boundary
according to the entries in village re-
cords,” and according to occupation if,
adverse to the entries in village records,
it is -established that the occupation
extends over a year and no legal action

has been taken in connectlon there- |

with.

93. If the parties agree to refer
Setttement  the boundary-dispute to
ol boundary - arbitration and make an
disputes by application to that effect
arburation.  in writing, the competent
officer shall refer the case to arbitra-
tion for settlement; and to the dispute
shall apply all provisions of - arbit-
tration relating to civil suits and the
powers vested in a Court by virtue of
such provisions shall vest in
Talugdar or the *[Commissioner of

Survey Settlement ‘or the Commissio-

ner of Land Records.]

94. In area under settlement the-

*[Commissioner of Survey

Censtruction - g.iilement or the Commis-

or repair ot

boundary sioner of Land Records] or
marks ot other officer so authorised
numbersand -y him may cause to be

viliages.

constructed or repaired
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Land Revenue [1317 F: HYD. ACT VIIl
(Translation)

:m‘arks of village boundary and of the -

boundaries of unoccupied numbers

and the officers concerned, *[and in the -

case of non-khalsa villages the jagirdar
or the officers appointed by him] shall
supervise them. As regards the un-
occupied number the *[Survey officer]
shall, by a notification affixed at a
conspicuous place adjoining to the
Chavdi or numbers,
land holders to construct or repair the
- boundary marks of their numbers in
accordance with the directions contain-
ed in the notification. within a fixed
period which shall not be less than one
month. If the requisition is not complied
with, the *[Survey officer] *[in Khalsa
villages] shall cause the marks to be
fixed or repaired and- cause expenses

_thereof to be recovered from Pattadars.

as arrears of land revenue *[and. in
non-khalsa villages shall include such
expenses in the cost. of survey and- set-
tlement referred to in section 88-A.

"'95. Thé dimensions and form of

Dimensions  boundary-marks of vil-
and form 19065 gnd numbers and
etc., of . s .
boundaries.  the material of which they
to be deter-  shall be made, -shall be
mined with  determined with the sanc-
sanction of  tion of the Government
Chief . .
Revenue accordmg to local condi-
Authority. . - tions, climate, durability

_require the

-
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1317 F: HYD. ACT VIIL ] Land Revenue
(Translation)

and cheapnéss of materials.

96. When settlement is introduced
into a district, the Talug-
dar shall be in charge of
boundary-marks. The
Taluqdar may, for their
of settle..  breservation and main-
ment. tenance, excercise all the
powers as are vested in a Settlement
officer under section 94.

Tal uqdar to
have charge
of boundary
marks after

introduction

97. *[(1) Every land-holder shall
maintain the boundary
marks of the land occu-
pied by him in original
condition and if he fails
in it and does not carry
out necessary repairs in spite of orders
of the village and Taluga officers,
the Revenue officers, not lower in

Responslbx-
lity for pre-
servation of
boundary
marks.

rank to a *[] Tahsildar, shall cause the

necessary repairs to be carried out and
recover the charges thercof from the
pattadar as an arrear of land revenue.

*2) In non-khalsa villages if a
land holder fails to maintain and repair
the boundary marks of his holding, the
Jagirdar or the officer appointed by
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*Amended by Act No. III of 1355 Fasli.
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Land Revenue [ 1317 F: HYD. ACT VIII

(Translation)

him shall cause the necessary repairs
to be carried out and shall recover the
charges so incurred from the pattadar
as jagir land revenue.]

~ 98, Any person convicted, after a
: ; summary trial, before a
dPﬁﬁﬁﬁiynff *[ ] Talugdar or Second
ete., toun- - Taluqdar, or * *[Survey

- darymarks. - officer] or Tahsildar, -of
wilfully erasing, removing or damag-
ing boundary-marks, shall be liable to
a penalty which may extend to four
times the cost of repair or fixation of
each mark so erased, removed or
damaged and such mark shall be
repaired or fixed from such amount.

99. . The Talugdar or the *[Survey

" officer] may, subject to

ﬁ‘m";?sgo‘;f rules and safeguarding
“village sites. the subsisting rights of.
land holders, determine

the limits of a village site.

£ Amended by Act No. III ot 1308 Fasli.
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1317 F:HYD. ACT VIIl ] Land Revenue
(T ranslation )

100. No land revenue for purposes

. of this Act shall in the

following cases be levied -

on lands situated within

a village site and not.

No land
revenue to
be levied in
certain cases

on lands_ used for purposes of
within vil- agricu]ture o~
age site. ’

(a) where a person or his legal
representative upto the date of com-
mencement of this Act, has held any
land without payment of land revenue
and has not made an agreement with
the *[Government] to pay it in future ;

(b) where a competent -officer
has made an order or granted a Sanad
1n respect of right of occupancy exempt-
ing any land  from land . rtevenue
without fixing any period. In other
cases also no land revenue shall be

levied on a land within a village site

without the sanction of the *[Govern-
ment]

101. If after the commencement of

~ this Act, any person,
g;°§§cdu“pr;_ without the writtén per-
ing without ~ Mlission of the officer,
permission  occupies any land situa-
land situate  ted in a village site which
invillage  has not been set apart for

agriculture the Talugdar
may recover the compensation for
occupancy right of such land or fix a
land revenue on the land or order both
for recovery of compensation and levy

*Ameaded by Act No. III of 1380 F.
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Land Revenue [ 1317 F: HYD. ACT Vill
(Translation)

of land revenue; and if it is proved that
the land was held dishonestly or through
mischief he may recover penalty to the
extent of double the compensation for
occupancy right.

4 And if any building has been cons-
tructed on it and the Government
purposes or the public benefit is theredy

encroached upon if that building is

not demolished and not more than one

" year has elapsed from the date of
completion of construction the Talug-

- dar may, after recording his reasons,
order the person who has constructed
the building to demolish it and remove
the materials thereof within a fixed
period which shall not be less than six
months. If he does.not comply within
the period the Talugdar may sieze the
building.

102. No suit against the order  of

‘Snit not the Talugdar made under
to be wsti- section 101 shall be insti-
tuted in tauted in any Civil Court
Civil Court

atter one after one year from the
year from date of the order.

© . order of

Taluqdar.
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1317 F: HYD. ACT VIiIl] Land Revenue
* (Translation)

CHAPTER IX.

REALIZATION OF LAND REVE-
NUE AND OTHER GOVERN-
MENT DEMANDS.

103. The person primarily liable
for paymentof land reve-

ﬁesl}fns'bl nue for khalsa land, shall

y ‘or be the pattadar of such
Payipent °f  land, and for non-khalsa
revenue. land the superior holder

thereof.

And when he fails to pay the land
revenue, the land revenus may be
recovered from the - Shikmidar, or
co-sharer of the superior holder or
inferior holder or person in actual
occupation of the land, but the amount
which he may have paid to the patta-
dar or superior holder at the
time of instalment or thereafter shall
not be recovered from him, and the
amount so recovered shall be refunded
from that pattadar or superior holder,

PRIORITY OF *{GOVERNMENT]
CLAIM FOR LAND REVENUE.

104. The demand on any land, for
itsland revenue shall have

.
HES,,"t‘]’"‘g‘;_‘ priority over other de-

" mand to mands whether in respect
have prio- of debts or mortgage or
rity over based on a decree of or
all claims,

attachment by a Court,

and if the title to any land on which such
Government demand is due is trans-
ferred, such land or its transferer shall
not be discharged from such demand.
If the demand for land revenue which
cannot be recovered from the title to or

*Amended by Act No. III of 1308 F.
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Land Revenue [1317 F: HYD. ACT VilI
(Translation)

existing produce of that land is .due
from a person, the liability for' the
payment of the land revenue shall have
precedence over debt or decree of ;a
Court also on his property other than
the land ‘on which the demand is
due; prov1ded that such property
‘before it is forfeited for recovery of
the said demand, is not sold or
mortgaged or given as a gift or
otherwise transferred or hypothecat-
ed or attached,

105. The produce of land for

‘every year shall be deem-
Produce of
};‘;;?n‘;g‘;‘; - ed to have been hypothe-
hypothecat-
ed for pay-  cated for land revenue due
ment of Jand
revenue.

~ for that year.

PRECAUTIONARY MEASURES
FOR SECURING LAND
REVENUE.

106: . When the produce of any

Produce dis- land is wholly or partly

sold, mortgaged, or
Eﬁiegtff%y otherwise disposed of,
be withheld” whether by order of a
till payment. - Court or other ‘compe-
of land reve-

tent department or with
. the desite of the land
holder, the Talugdar may prevent
such produce being removed until the
land revenue for the current year has
been paid, though the date for the
prescribed instalment has yet not ar-
rived. But in no case shall a produce
or a portion of the produce, which .

nue.
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1317 F:HYD. ACT. VIII| Land Revenue
(Translation)

has been sold, mortgaged or disposed
of, be detained on account of land
revenue of a period exceedmg one
year.

- 107. If the Talugdar has reason
to believe that any land
f;’&fﬁ;;ﬁh{i holder is a defaulter or
apprehendea it is apprehended thatland
that revenue  revenue shall not be re-
shallmotbe coverable on any
recoverable.  jangd in case the crop is
‘ - reaped or the produce is
sold,—

(2) he may require that the stand-
ing crop of the land liable to payment
of land revenue shall not be reaped
without a notice to himself or to the
officer appointed by him for this work.
Such notice shall be given in writing
and returned with acknowledgment
receipt and if the . crop has been
reaped,

(b) hemay direct that such crop
shall not be removed from the land on
which it has been reaped, or from the
place where it may have been stored,
without the written permission of the
Talugdar or of other officer as
aforesaid,
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Land Revenue [1317F: HYD. ACT VIII | . -

(Translation)

(¢) he may appoint a_ watchman,
fixing his pay, to watch that the stand-
ing crop is not unlawfully reaped or
removed without permission. The
pay of such watchman shall not exceed

. five rupees per month, and may be rea-
lised as an arrear of land revenue
from the land holders ; but if the pro-
duce could be watched through the
village officers a paid watchman shall
not be appointed.

108.  Orders provided in clauses

)
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Issdue of  (a) and (b) of the preced- . /17
Oraers Provi-  jng section may be issued N s . e
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an ) n n rs

penalty for * or individually. to any | /4 b/-f,. 0‘7‘0!5({ ';Ub —4l p_-/((jy;
fi%l:;tﬁ:::t;f particular holder. J) ‘J, 7, L
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If the orders be made generally to
all land holders they shall be issued by
proclamation to be made by beat of
drum and a copy thereof shall be affixed
at some conspicuous place in the village
Chavdi. If the said orders be made
individually they shall be issued sepa-
rately to each holder concerned. Any
person who contravenes the orders so
issued or abets such contravention

" shall be liable, on ' conviction after a
summary enquiry before the Talugdar,
to a fine not exceeding double the
amount of the land revenue on the
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1317 F: HYD. ACT VIIL ] Land Revenue o

(Translation)

land in respect of produce of which
the offence is committed.

¢

109. "The Talugdar shall not defer
the reaping of the crop

i‘l’;‘g;’;‘% gfr and its removal so as to
produce of damage the produce of the
Iand notto land and if the land re- |-
be prohibi-  venue has not been paid

ted for such  jthin two months from,

the date of attachment or

within such lesser time
.'as the Talugdar may fix
in special cases, he shall either release
the produce and adopt other measures to.
realise the land revenue under the pro-
visions of this Chapteror sell suchpor-

tion of the attached produce under

the provisions of this Chapter relating
to sale of movable property for the

recovety of revenue the price of which

will be sufficient for payment -of re-

venue. ‘ .

long period
as to damage
produce.

. 110. If the holdmg consists of an
entire village or of a part
of a village and the Talug-
dar has reasonto believe
that owing to a dispute
among the sharers or for
any other reason its land

Attachment
of village or -
part of vil- -
1age for land
revenue.
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Land Revenue [ 1317 F : HYD. ACT VIII
: ( Translation) :

revenue wa1 not be recoverable in the
prescribed - instalments; he “may-tein-
porarily attach the V1llage or part of
the village and take it under his own

" management Or entrust it ‘to an officer

or agent appointed by him for that
- work,

‘The provisions of section 125 shall
-also apply- to any village or part of a
village'which has been temporarily at-
tached under this- section and the in-
come'of the .village < or-part of the
village -, . in surplus after
.allowing the costs of-attachment -and
management of the land, and the pay-
ment of the land revenue and ef the
.cost of -survey and settlement, if"
made under section 77 shall be kept in
-deposit for ‘eventual payment " to the
person entitled to the same, or sub]ect
>to the. orders of the Subedar, shall be
“paid by the Taluqdadr. to: the person
entitled to the same.

B 111 The precaut1onary measures pro-
vided for in sections 106"
‘ Precautlon- .~ to 110 shall be suspended
fgybgnsﬁggggf ‘or relinquished if the per-
*ded on secu-.  SON Tesponsible for the
“-1ity béing* * payment of land * revenue
furmShﬁd shall pay the entire costs of
attachment and manage-
ment of the land up to the time of re-
linquishment and shall furnish reliable
security to the effect that the land revenue
shall be.paid on the fixed date or in
‘the prescribed instalments, ‘as.the case’
may be.”

| ;;Mm(h}wej, - é"bmwjjwﬁtf
Lf é:f -"Jx";{,.'.f‘b ] JJL’@L u{j’l,
M/J }’4,5‘3& 12’1‘}7 Ve
Lu‘ﬂﬂu;yrwf/u'u w2
ﬁj/éd—-,bzﬁ//ba/&"’(/lbb/é
- /A— i r!u';z,mf Y

AP ig,"’lr‘b,,..— v}v?a’y;
G20 145 sl o e gy
z’?ytc:’m,;rww etz 4
O, J‘mrgud/l]du,m_,
.ﬁ’" 'u«",v u’Jﬁ" -7:61’/
;‘/ M—-Jc)"’b Bl
1 ,w.(,LJQ.Ji_AuPA,_,é,;

bé.,/(l I,J o] '~’«'H}"F

e s
-ﬂu.’h"}é)ubb"l -dws-:/eb’w/du'
ey

7 ISR b (He )..,.wb»
U WJ/.VU'JU( dbbb,\./:u"f
w ) ;rcwﬁums’m»wu

LJiLV'Jv/LJﬁU )u‘/}‘w&;l

4"”\"4_- . ,..4

| . :1(5)’/({«/) uﬂ")g)ff o

386



1317 F HYD. ACT VIII] Land Revenue
(Translatzon)

'MODE OF INSTALMENTS OF -
" LAND REVENUE.

exéep;c '

T 112, (1) Land “Tevenue,

- under the circumstances
g‘g’aggf:; “mentioned in sections 106 -
date and ins. to 110, shall be payable
“talments for ~.insuch instalments and on.
recovery of 'such dates and at such pla-
amount

. _ces, and to such persons as
~ may be determined by

order of the Government for  this pur-
_pose.

.. (2) No+ oﬂiéer\ shall recover
-any 1nstalment before the prescribed
date. ... - -

DEFAULTERS
113 An amount of land revenue
not paid as above shall be
“called an arreat'of land ~
 revenue and the persons
~from whom the arrear is

due under section 103 or any other
section shall be called defaulters.

Arrears and.-
defaulter

“1i4, If any 1nsta1ment be not fully
. paid even after the expiry
.of the prescribed  ‘time,]|

" the Talugdar may adopt

. Llablhty m- :
curred in

e of non-
;gment of . . measures to recover both-
arrears. the entire amount of land

~.revenue. due by. the:.de-
faulter for the current year and the

387

N bh“{ it [ Z
AT (Ao — bl

—a&fuwu 3

(!) ,,.’L)’) J/J/J.Jéjcf»-ﬁ'dﬂ

/

ouu"ULu% ,

(”*) s.f'(:“ '/ub’ /Md_,. WY ad
lf’dwi Yl U?ai.;;l,leglu

Lu /mdtue/ J/L,udm/
-Ur‘J//cL

N Z.,wé/uwdf bo,wd/ (v

b /2'1.“.))’1“)’

dL

Y ,

-JL
u")l)ﬁt%
g}"@éobdﬂb Joo cfg,-*u-»":"
L u’v"li“iowuf;!.k/’/
,‘JJMJJKA.;’:UJIL foF o

L u"'(w Z 'bJL,

le:H}

Hf'/ ') {ILL, i3 l‘.w F6sbs 3

Vs
- ",J\./"U uJ'"‘,

&-’)(__(,,;;)I;YJL
J (_,LVUAIJL/J}'(_,JJ E.Jd,,w‘

JbLZL,-‘TU JL,‘ /td/’/erJ,&;U




© . sive evidence .

" Land Revenue [1317 F: HYD. ACT VIII
(Translation)

‘interest or penalty as may be recovered
according to a scale fixed by the

*[Government;] but if he is satisfied that .

the arrear of land revenue is only due

to poverty he .may remit the penalty

or interest and refund the same if al-
- ready recovered.

115. An account, certified by Pesh-
‘ kar or any other Taluqa
Certified - officer, higher in rank
%z"zgg&tu‘i than a Peshkar, shall be
conclusive evidence of the
as to arrears. existence of the arrear its
amount, or of the person by whom
it is due. On receipt of such
certified account, the Talugdar of one
district shall proceed to recover the
arrear of land revenue of another
district under the provisions of this
-Chapter as .if the arrear is of his own
district, .

RECOVERY OF ARREARS OF
LAND REVENUE.

116. An arrear of land revenue

i may be recovered by the
fl}gfarsel:.‘lg\fer following measures and
. FECOVEDY. a5 far as possible, the
* .measures shall be employ-

.*Amended by Act No. I11 of 1308 Fasli, .
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1317 F: HYD. ACT VIII] Land Revenue
( Translation )

ed in the order mentioned below :—

(a) by issuing a notice to the
defaulter under section 118 ;

(b) by distraint - and sale of
the defaulter’s moyable property under
-section 119 ;

(c) by distraint and sale of
the defaulter’s imn.ovable property
uqder section 120;

(d) by arrest and detentxon of
the defaulter under section 122 ;

: (e) . by forfeiture of the right of
’ f'occupancy in respect of which the
arrear is due under section 124 ;

. (f) by temporary attachment of
a non-khalsa village or part of such
village in respect of which the arrear is
due under section 125. |

117. The measures specified above
may be employed for the

Mea§;r§s recovery of arrear, both
Zgiﬁlicgble of previous years and of
to arrears . the current year, but the
_due bothfor preference provided in
'pg‘”oa‘;]sd section 105 shall apply
Loeent ~ only to arrears for- the

® - current year, and the pre-

" vear,
ference provided - in sec-
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 Land Revenue [1317F | HYD. ACT VIII
(T ranslatzon )

-tion 104 shall apply to arrears for three'
. years, except in case any measure for
+ any arrear commenced in the very year
~for which it'is “due but it has not been
* fully executed by the end of the year
and the execution is pending.

NOTICE OF DEMAND

118,

The Tahsxldar may, on any

. day-after the expiry of the
iggfr‘; i%?igg date on which the arrear
of demand . accrues send on any day to
may be - -the defaulter "a notice of
issued and demand, and the cost of
“5 costs.  demand notice being two

‘ annas if the -amount of

" demand does not exceed ten rupees,
four annas if it-exceeds ten rupees but
does not exceed twenty five rupees and
eight annas m all other cases, may be
recovered.

119 The Tahsﬂdar may dlstram
’ ~and sell the defaulter’s
sttramt

movable property. Such
gggfﬂ:r?sf distraint shall be made
movable . by officers or clerks
property. . appomted by hlm for this
ST work. :
1[120. The *[Talugdar] or the Se-.
S cond *[]Taluqdar may dis--
Distraint “train the defaulter’s im-
and sale of
defaulter’s , Mmovable property, other
- immovable ** than the land held by him, -
-Dropert)’- but where such distrain,

. has been’ made by

i TAmended by Act No. III of 1324 F. .
*. *Amended by Act No, I ¢f 1355 F. -

the :

N
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1317 F _HYD ACT V1] Land Revenue

{ Translation)

- order of the Second *[Taluqdar] itshall
“not be sold except with the sanction
of the *[Taluqdar].

- 121+ - All such.propérty~ of the de--

fauvlter shall be exempt

“Property of - from - attachment:. and
~defaulter sale urider the preceding
exempt

from " sectipns as is -exempt un-

~attachment.- -der the.Code of Civil Pro- "~

) cedure from attachment
cand sale in execution of a decree’ of a
. Court. The Talugdar’s order as to what
~property 'of  the defaulter shall be
"exempt from attachment

shall be final.

ARREST AND IMPRISON MENT

- 122, After an arrear becomes due,

: . ‘when it may not appear
possible to recover it in
any other way the defaul-
ter may be kept in custo-
dy for ten days in the
district or Tahsil office,
but 1f withiri the, said period the arrear,
together with penalty-or - interest and
‘the costs of arrest of “and subsistence
for. - the . defaulter during custody
_and the. cost -of notice - that - may
~be recoverable -is .recovered .the- de-

Power to
arrest defaul-
ter and send
him to Civil
Jail

“and sale’

suefoye
v/
Y
‘g’ 3 L-‘r‘ )l 4__1,» )
s

¢ “:;U/cf‘f el ],,dj

1% L/,&LJ{ i LS /rtb'
/'w. ,-—.’),) J/D‘A/’uutd/

Jw(/\)acﬁ _

d{uu})utr“'(o' g _ -LC—; &,‘.
7. L(LJ cﬁ‘:‘ﬁ_‘nu;b_;uu_c

"LL""OJUQ.«JIM dﬂ;)"”d'b,bd
/L/lu;w‘f’/l»-; ;"é{':/
c‘:"d_rﬂ‘/} c/)uw/d/ JuL

6‘ L..

e f
—/&:«‘JU/ S
JD.J‘/- ,..ﬁ'f,’;) e/u_-wrifdf!#ﬁ
B ezl | s pn
A Al j/./w)-)u&mwdf’;m/m

ey ..JV/J\.-V//J Ju’:u‘d“” Lé’c
uuoduu.u o oJ"uu, u‘ob/ﬁw
&Q’liﬁ;}/&

PN T

) df;‘?ug’/&ivﬁlgﬁw;jﬂu‘/g

% *Arended by Agt No, T of 1355 F. -

391

W’A‘b (f’; &J’w"uj("")/"r Jas -



Land Revenue [ 1317 F : HYD. ACT VIII

(Translation)

faulter shall forthwith be released.

If, during the period of ten days the
amount due is not recovered the Talug-
dar may thereafter or if he deems fit
before the expiry of ten days, send the
defaulter a warrant, to remain in cus-
tody in the Civil jail of his district; but

* " no defaulter shall be kept in imprison-

ment for a

period exceeding one
month. ’ -

123. -The T[Government may dec-.

lare by notification] the offi-

:S‘CNS? ©  cer or class of . officers

empowered to arrest

undet section 122 and the cost of arrest

.and scale of subsistence for the person
“under custody. :

FORFEITURE OF OCCUPANCY
AND EVICTION OF DEFAULTER.

="‘[124 T[(l) The Taluqdar may'_

attach the holding in res-
pect of which land reve-
nue is due and lease it
out for a period not exceed-

Leaseand
sale of occu-
pancy right.
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1317 F: HYD. ACT VIII] Land Revenye
(Translation)

‘ing" ten years; butif in his opinion
it is’ proper to sell such. land
he may, with the sanction of
the f[Subedar] sell the right of occu-
pancy of the land. Any sum realised
by auction or sale or through other
management of the land shall be cre-
dited to the account of the defaulter.]

T[(2) The Government may, when-
ever it appears necessary, by general or
special order, authorise any Taluqdar
or Additional Taluqdar to sell the
land attached wunder sub-section (1)
without the sanciton of the Subedar.]

ATTACHMENT OF VILLAGES.

125. If the land in respect of
" which an arrear is due
consists of an entire vil-
lage or part of a village
and the Talugdar does

Power to
attach de-
faulter’s vil-
lage and take

it under ma- - not counsider it expedient to

nagement, put into effect any of the
. measures specified above

he may, with ~the sanction of

the Subedar, attach such village or
part of the village.

FAmended by Act No. IIT of 1355 F.
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Land Revenue [ 1317 F: HYD. ACT VIII
(Translation)

Land so attached shall revert to the
" *[Government] - unaffected by all acts
and any charge and liability pertain-
ing to such land or subsisting . against
any sharer or superior holder to the
. extent of the *[Government] land reve-
~.nue; but no right of a person in other
. respects shall extinguish.

The Taluqdar may divest the supe-

rior holder or sharers of the manage-

- ment of the land so attached and

" either manage it himself or through an

. agent whom he deems fit and shall

. recover all rent and profits from - the

Asamies. The property shall be res-

. tored to its superior holder after the
payment of arrear.

~income * of the land
attached after defraying
~-the costs - of "attachment

126. The

! stposal of

surplus in-  and management of the
come of £,

. attached land and land revenue for
land. the current year and the

costs of survey (1f the

_ survey ‘be - under . the’’ ‘provisions of
section 77) shall be applxed 1n pay-

- ment of the past :arrear. : :

. 12’7, i 1f"wiihinj,12 years for the
. attachment of a village or

Restoration

part of a village under sec-
8{&:;2?“‘1 tion 125 the superior hol-

der of such village or part
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1317 F: HYD. ACT VIIi ] Land Revenue
(Translation)

its release the Taluqdar may release it

and restore its management to him;
provided -that the arrear has been

fully paid or is paid within such period |

as the Taluqdar may prescribe; and
the Talugdar shall make over to
the superior holder the agricultural
“income in respect of the year in which
the application for release is made
after deducting arrear and all other
costs, but surplus money, if any, of the
previous years shall be disposed of by
the -*[Government.] For . purposes
of this section the- period. of twelve
years shall be reckoned ' from ' the first
day of Amardad fallmg first after
attachment._ s .

© 128. If application for. the resto-
: ration is not made within
.twelve years from attach-
] ment of the village or
g’tarli ;ﬁ ed part of the village, or .if
within twelve the holder fails to pay
years. ‘the arrear within the
*'prescribed period, it shall
‘with the sanction of the *{Go-
‘'vernment] be merged in Khalsa, and
no charge or_liability created. by its
superior holder, or any sharer or any
‘predecessor in title, or in any way
incurred against them or any one of
them shall extend to and affect such
village or part of such village. But the
personal rights of the land holders shall
not be th°reby dlsturbed

Village, etc.,
to vest 1n
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- Land Revenue {1317 F: HYD. ACT VIII
(Translation)

STAYV OF PROCEEDINGS FOR
"RECOVERY OF ARREARS.

129 If in the presence of the Ta-

' - = luqdar or other officer
Iffrefc%‘;‘i%s rappointed by him
to be- stayegd ~ for this purpose and
on security - if the defaulter is. impri-
‘being given'  soned, before the officer
bei lg;ng:;’it of the jail reliable security

" or amount in cash to-
wards payment of the aforesaid arrears
and other costs is furnished to the

" satisfaction of the Talugdar or such
other officer he shall forthwith be re-
leased from custody or imprisonment.
Any person against whom, under
some measure, any proceeding for the
‘recovery is pending before any officer,

»may deposit the. amount demanded
with that officer stating that he has
_ objection for the payment of the said

" amount. :

130. - When an order for the sale
.the property

. Procedure of the defaulter is made
fogf.ali.and under the provisions of
publicalioh — this Chapter, the Tahsil-
of notifica

- ‘dar or any *[ |Taluqdar or

© ‘tion.

Second *{ jTalugdar shall’

* Amended by Act No, III of 1355 F.
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1317 F: HYD. ACT VIII| Land Revenue
: (Translatzon)

issue a notlﬁcatlon in the vernacular
as well as in Urdu. The notification
shall contain the following
particulars ;— ;

the time and place of sale; .

@
(B) by whose sanction the sale
shall be made final ; -

(©) when the property to be sold
is revenue land its area and
revenue ;

other matters which the Ta-
lugdar may think necessary.

(D)

‘Such notification shall be affixed at
some conspicuous place in the chavdi
or any other place in the village where-
in the property was attached and the
Tahsildar’s Office and its - substance
shall be proclaimed by beat of drum
in the village wherein the property

" was attached and in such places also
as the Talugdar may deem fit. If the
- 'property to be sold be immovable
property, a copy of the notification
shall also be affixed at some conspi-
cuous place in the Taluqdar’s Office
and its substance shall be published by
beat 'of drum at the headquarters of
the district; and  the Taluqdar
may * in addition to the afore-
said method get every notification
_published in any other manner also.
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Land Revenue [1317 F: HYD.. ACT VIII
(Translation)

..131.. 'When any objection is made

. : by any person in respect
Objection in yanyp P

of any property for the
Qifgiﬁteg f sale of which notification
property has been issued and not

.being a holding the right
of occupancy of which has been abso-
lutely forfeited to the *[Government]
under section 124, the Taluqdar shall
make a summary inquiry and decide it
and excluding the - property in respect
of which the objection is admitted he.
- - shall order the rest to be sold.

132. - Sale shall be made thfoug'h
such persons as the Ta-

Saleby . lugdar may appoint for
when to be . the work on a day not

made. .-~ being a public. holiday,

: "'+ -during ordinary office

hours but not within at least thirty days

. if the property - is - immovable, - and

-seven days if it is movable, from the

.issue of the notification: referred toin

. section 130, but this provision shall

not apply to perishable articles, which

irrespective of the restriction as to

said period, shall be sold immediately

~at the discretion of the officer conduct-

ing the sale and he shall have power to
finally conclude such sale. . :
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‘1317 F: HYD. ACT VIII]LandRevenue U

({ Translatton )

" The. Taluqdarréhall have power to
stay from time to time the sale for any
sufficient reason. -

133. .If at any time before the date
fixed for the sale the ar-

W:enbia‘e . rear together "with the
stayed. other lawful charges is

deposited by the defaulter
with the auctioner or the person ap-
pointed ~under section 112 for the
recovery of land revenue or if reliable
security is furnished under section 129
the sale shall forthwith be stayed.

134. Every sale of immovable
property shall be finally

By ":?";f"sél; concluded by the sanction
:ﬁgﬁ 1‘;; ﬁna{ of the Talugdar and that

- of movable property by
the sanctlon of the officer.. empowered
* by the Talugdar by ageneral or speclal
order.

The auction-purchaser

- 135.
Mode of shall pay the purchase
Payﬂfllleﬂ’C of money as directed
v~',$,t,feya.se~ . below :— -
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Land Revenue [1317 F: HYD. ACT VIII
(Translation)

(a) When the sale is concluded
. before an officer authorised to confirm
- and conclude it ﬁnally—- )

(1) on account of movable pro-
perty, in full, immediately after ‘the
sale is concluded or within such period
as the officer conducting the sale may
fix, . :

(2) on account of immovable -
property one-fourth, as deposit, im-
mediately after the sale is concluded and
the entire balance within 30 days from
the date of sale and if the thirtieth day
~ be a public holiday, then on the

first day following the hohday

(b) When the sale is concluded
before an officer who is not authorised
- to sanction and conclude it finally —

(1) one-fourth, as deposit, im-
medlately after the sale is concluded

() the - entire balance,
on account of movable property, before
sunset of the day on which the notice
of  sanction of the sale is received, and
on account of immovable property
within thirty days of the receipt of
notice of sanction and if the thirtieth
day be a public holiday then on the
day following such holiday.

-136. If purchase money is not paid
Re-sale if within the period provid-
purchase- ed in the preceding sec-
money is tion, the deposit money,

~.motpaid  if any, after defraying
within pres-  therefrom the expenses
cribed time.

- shall  forfeit to .the
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.7 to set aside

1317 F: HYD. ACT VIIL] Land Revenue
(Translation)

*[ Government] ‘and  there shall
be. a resale ‘and for  every
such resale ; when it does not take
‘place’on the day fixed and in the meet-
ing of the first sale, action shall be
taken  for the issue of a notice under
section 130. If the amount for which
the resale was concluded be less than

the first sale the deficiency shall be

recovered from the purchaser at the
first sale as an arrear of land revenue
and the purchaser at the first sale shall
have no claim to the property sold and
the amount of deposit forfeited.

137 On payment of the purchdse
money the auction purcha-

Receipt for - ser shall get a receipt and

purChaSte'i)' ~ after - payment of - full
E?;Z{]eg ® amount of purchase money
and sale as  such sale shall, subject
concluded to the provisions of sec-

to become tions 138 and 139, be- |-
© * come absolute in favour -

absolute.

of ‘the purchaser as agamst all -other
persons.

-

138. - At any time within thirty
days from the date of sale
of immovable property
application may be ;made

Apphcatlon

fﬁéi,a"glgn' - "to the Talugdar to set aside
property the sale on the ground

of illegality ' of * proceed-
1ngs materlal mlstake, or: fraud, in con-

”~

* 'Ax'nended‘ by Act No. 111 of 1308 F,
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Land Revenue [1317 F: HYD. ACT VII

(Translation) A

" ducting sale or publishing notification
but no sale shall be set aside on such
application only unless the applicant
proves to the satisfaction of the Taluqdar

« that he has sustained loss by reason
of the illegality, mistake or fraud. If
such application be allowed the Talug-
dar shall make order to set aside the

. sale with the direction that it should
be re-sold. S :

139. If application for setting aside
the sale is not made under

grd_er con- the preceding section or
ming or - hag been made and rejec-
ot af‘de ted the Taluqdar shall

: maks an order confirm-
ing the sale; and if he thinks that the
sale may be set aside on reasonable
ground though no such grounds were
set forth in the -application rejected,

. he may, after recording his reasons,
‘make an order setting aside the sale.

140. Where the'sale of ény pro-
' perty is not confirmed o~

“Refundof, * - s set aside. the purchaser
, fr}g;g}???‘sal o Shall be entitled to receive
isnot con- . vack the purchase money
firmed or set or the deposit.
aside.
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. 1317 F: HYD. ACT VIII] Land Revenue
' "+ (Translation)

141, Where a sale of a. holding
"~ for which an arrear of
“land revenue is due is con-
purchaser firmed in accordance with
into posses- - . p» .
sion of hold- the aforesaid provisions,
ing sold and the Taluqdar shall put the
entering his - auction - purchaser into
gg?;: e possession of the same
invillage. ~ and_shall grant him a
record. " certificate to the effect
that the person has pur-
chased the occupancy right of the land.
The certificate shall be treated as an
authority for transfer of that land and
the name of the auction-purchaser
shall be entered into the village records
as a pattadar ; and no suit against the
purchaser whose name has been recor-
- ded-in such certificate shall be enter-
~tained in a Civil Court on the ground
that the certificate holder is-not in fact
the purchaser but that by mutual
_agreement . certificate has been made
in his name.

Putting

142. The pufchase méney after
the sale has been conclu-

Application  ded shall be applied first
gjfolfl‘;;mase' to the payment of expen-

ses of the sale and then to
the payment of arrears due
by the defaulter at the date of conclu-
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' Land Revenue [ 1317 F: HYD. ACT -VIII
(Translation)

sion of the sale and recoverable as an

arrear of land revenue, and the per-

son whose property has been sold
. shall be entitled to the surplus, if any.
. The expenses of the sale shall be asses-
sed according to rules and orders appro-
ved by the *[Government.]

143. The person whose name has
been entered in the sale

Liabiliity of . certificate as purchaser of
purchaser - gccupancy right of the
f,‘}‘,g’ﬁﬁme“* Government land shall be
revenue. liable for the payment of

all instalments of land
revenue due in respect of such land
subsequent to the date of sale.

- 144. All the Government. sums
under the following heads
Sums reco~
verable
under provi-
sions of this.
" Chapter.

may be recovered under
the provisions of this

Chapter —_—

(1) Land revenue.
? Quit-rent;-

)] Nazrana.

* Amended by Act No. III of 1308 F.
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-.-317 E:HYD. ACT VIII] Land Revenue

' (T r_anslation)
. “(4) Peshkesh.

(6. Taxes.
'::('6)4",1’_40véa.1:cess. e
‘ (7) Flne and pena}@gs.
(8) Income from lands.
' \(9)_‘Rusqm. I

{10)

Fees.

(11) ' Charges. .

2.

. Penal interest. -~ -

a3

Lease money..

“Moneys recoverable from

(14)
© sureties. ", -

"9

Taccaviloans.].

*t(16)] All sums'in respects of which
"* ‘provision” has been made in

this Act or in any other Act

that they be recovered as. ar-
rears of land revenue.

CHAPTER X.

PROCEDURE OF REVENUE
OFFICERS.

all official works and
proceedings 'a "Révenue
officer shall be subject as

145. In

" Revenue
officer to be

*Amended by Act No. Iil of 1355 F.
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- Land Revenue [1317 F: HYD. ACT VIII
_ (Translation)
to the place, time, and

by %?s’dmate manner, of ' performing
supenor ‘ his duty, to the direction

and control of his superi-
or prov1ded there is no express provi-
sion in the law to the contrary.

146 Every Revenue officer not.
lower in rank than a Pesh-

Power 0 kar of a Tahsil, *[the
e oy Assistant Commissioner of
gjanci and Survery Settlement or the
producing Assistant Commissioner of
document . .Land Records,] may issue

etc. summons to any person to

be examined as a party of
to' give eyidence as a witness or to
produce any document or article, as
the case may be, for the purposes of an
enquiry which be is empowered to
make. Such officer shall have all the
powers which are vested in-a Civil
Court under the Code of Civil Proce-
dure to compel the attendance of per-
son to whom -summonses - has been
issued or the production of document
or other article.

*Amended by Act No. T11 of 1355 F. '
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1317 F: HYD. ACT VII1) Land Revenue
(Translation)

- Every person to whom sum-
~mons have been issued shall attend
either in person or by an agent as may
be directed in the summons and state
the truth upon any subject respectlng
which his statement or evidence zis re-
corded - and produce such document
and articles as may be required.

147 The provisions of the Code

. of Civil Procedure shall

fgé”slér‘vsii‘ée apply mutatis mutandis
‘of summons, - to the from; issue and
‘ service of sumnmons.
148. If any party, in any formal

Code of Civil

Procedure desire the attendance of
regarding witnesses. he shall follow
sustenance the rules contained in the
?11%23903 Code of Civil Procedure
followed regarding summons, allo-
when party  wance and sustenance to
- desires atten- ‘witnesses.
dance of
witnesses.

FORMAL INQUIRY:

: 149.- In a formal mqmry, -the
Mode of - officer makmg the inquiry
recording shall in -his own hand

' ?;;‘}ggfe,m ... record the evidence in full
inquiry. in Urdu or cause it to .be

or summary inquiry, shall”

pdilzs
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Land Revenue [1317 F : HYD. ACT VIII
: - (Translation )

recorded in his presence and under his.
personal - superintendence - that it
may be audible to him and sign it.

The cases in  which the - officer.
making the inquiry is not able to
record . the evidence in his own hand,
he shall, in the course of- examination,
make, in his own hand, a memo-
randum of the substance of the deposi-
tion of the witness and after signing
it cause it to be put on the file. If
such officer is not able to .record ‘such -
memorandum, he ~shall write "the
reason of his 1nab1hty

150. - The competent “officer. shall

after completing the in-

quiry write every decision

in his own hand and fully-
record therein the grounds
on which the decision is based. | .

Mode of
writing of
decisions. '

SUMMARY INQUIRY.

151, In summary inquiry the

competent officer shall, in

- Mode of © . the course of inquiry,
summary

inquiry. . record a ‘minute of the

proceedmgs in his own
hand in Urdu, containing the material
averments of the. parties- to the case; .
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1317 F: HYD. ACT VIIj] Ldnd Revenue
- (Translation) ..

the gist of the evidence, and the decision
and the reasons in brief for the. same. -
But the officer makmg an inquiry may,
" if deemed fit, in the cases where an
inquiry directed by this Actis to be
summary, act under all or any of the
rules in: force for formal inquiry. |

152. In a formal or summary

inquiry provided in . this

g’r;‘}’neg r‘;”d Act the proceedings by a
inquiry fo competent officer shall be
bedeemed = deemed to be judicial-
judicial proceedings for purposes
proceedings  of sections 159, 174 and
2gnducte?i 186 of the Hyderabad
openly ‘ Penal .Code No. III of

21313 F. .and. . his office .
. shall be deemed to be a Civil Court.

. Every act and decision in a formal
or summary inquiry shall be in public, .
and the parties to the case or their
authorised agents; shall .be duly
given an opportumty for attendance.

153. An inquiry which this Act

gfg&g;’; does not expressly require
inquiry, to be either formal or
52 -
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' Land Revenue [ 1317 F: HYD. ACT VIII

‘(Translation)
summary oran inquiry' 'which a Revenue
-officer may on any occasion deem nece-
;ssary. in the execution of duties, shall
be conducted according’to any special

_or ‘general, rules, made under the
order "of the *[Government] or
.at the instance of a  superior

“authority and : subject - to- such rules
. the said officer shall in his discretion
adopt such procedure,asimay be fit for
finding out facts and for the public
welfare

! 154 :". In all cas>es'1h which a formal

_or summary inquiry is
;Mannerof - ygde, - authenticated
obtammg .
copiesand  copies and translations of .
translation:- decisions, . orders and
: " "exhibits - shall be furnish-

ed to the parties on  application
" being, made;- and original documents
" produced in evidence, - if they have not
been impounded under any rule or by
any order or decision, shall be restored
‘to the persons who had produced
them: provided that the full charges
for copying or ‘translation, as the case
may- be, have been received in accor-
dance with the rules as-are in force by
. 'the order of the *[{Government.].

. *Amended by Act No. Il 0f 1308 F. _

c:Juff,wf" /U'D%d?b"é—éu"?
Jw/ 2o wﬁ;/ c//uﬂ'wc
a0 :ﬂi"’ *"’!je:._em,e/..ffu“’{)/l»
JC J;(e.e‘wg«f@w}’u—l‘itb/i
Ly i s M‘s/e:gb.;l}}ueu,/./_'f
fﬂuﬁ.’,miwvuﬁu»u

e 2 sgelise ey w7 Wf)
./..uwmi»/eru%/:_..uwl,ﬁ)
iAo 0L o5 w:u,m,é

.w"v W)' /Jee;m,.y
PR FEGE G bk St
;;lukjLJJu;y,eeu;;ﬂﬁj
JJI,.JMU;"ZH,:C«WKJ: ('x.‘(fl

;,k)ic; UJL-/)MJJJ b/d.-—'b 2«) ~7
" ‘ s g

4 .

¢/Juu'Jc)Jf’»” 4._110:"' Q;(e-:"‘
U:Ju;’t...,/,-f,‘:»‘c—;,/g‘,[}v ¥
\,PI;LL/W’A/_U"VL—-}/"{ 1/:'/

Sl p D ey "’f/‘ 2 o

410



1371 F: HYD. ACT VIII] Land Revenue
(Translation)

155. When, under the provisions

' . contained in this Act, a
Arrest to be

defaulter or any other
made by person is held liable

warrant.
. to be arrested, such arrest

shall be made upon'a warrant of arrest
issued by an officer . competent to
order the arrest; of such person.

156 Every Revenue officer may,

e - enter, whenever necessary
Power to

for measurement, fixing of
enter upon boundary marks or inspec-
land S)I' t. f b d . 1 .
premises ing of boundaries, classi-

when fication of soil, or assess-
necessary. . - “ment, or for..any other
necessity connected with
. the discharge of duty, any land or
"premises,whether.such land or premises
belongs to the *[Government] or to any
. private individual and whether the
“'revenue “is partially or wholly realised
from the land or not: Provided that he
shall not enter into any house used as
"a’ dwelling without the permission
of the occupier of the house and with-
out giving twenty-four hours’ previous
notice, and on entering such a house
due regard shall be had to the religious
and social:idéologizs of the - occupier of
the house.

¥Amended by Act No, 1L of 1308 ©.
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Land Revenue [ 1317 F: HYD. ACT Vit
(Translatlon) :

157. Whenever a Talugdar may
- desire to evict, .under the
Mode of

. provisions of this Act or
ﬁ‘ggx’fi | any other law, any person
occupant. baving unlawful occupa-

tion of any land, such
eviction shall be made in the followmg
manner:~

' 1) ‘a’-notice” shall be: -served
on the unlawful occupant requiring him
to vacate the land within a fixed period
from the'date of reczipt of the notlce,

s (2) if it is not obeyed such person
~ shall be evicted from the land by force;
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_ . person under the Penal Code. -

T 1317 FiHYD. ACT VIII ) Lan'd Revenue
- " (Translation)
(3) if such eviction is resisted and
" obstructed by any person, the Talugdar
may- hold before him a summary
inquiry into the case and if satisfied
.after enquiry into the. facts of the case
that the resistance or obstruction was
without any just cause and that such
. resistance - - and. obstruction
continues, shall issue a warrant for the
arrest of the said person and keep him
~in custody in the office of the
district, or Tahsil or send him with a
warrant for imprisonment in the Civil -
Jail of the district for a period not
exceeding thirty days, as may be
necessary to prevent the obstructlon
- and resistance.

' Explanatzon ~~Nothing in this section -
shall prevent proceedings against such

*[CHAPTER XL

APPEAL REVIEW AND REVISION.
APPEAL.

158 (l) Except as otherwise prowded »
Appeal from  in this Act or any other

f{rder of law for the time being in
of%vce;fle force, an appeal shall lie

*Amended by Act No. 1V of 1345 F.
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Land Revenue [ 1317 F: HYD. ACT VIII |

-( Translation )

against any decision or order passed by
a Revenue officer under this Act or any
other law for the time being in force,
. to his immediate  superior officer,
‘whether such decision or order may
- have been passed in the exercise of
" original jurisdiction or on appeal..

. . Explanation:—(1) For the purposes
", of this section -superior .officer with
reference to the decisions and orders of
_ Tahsildars shall mean the*[ ] Taluqdar*[]
- concerned, or the Second *[ ] Talugdar,
entrusted with the control of the Taluga
and specially invested by the
*[Government] with powers to hear
appeals against the  decisions
and orders of " Tahsildars subordmate
to him.

A

(2) An appeal shall lie to the
*[Government] from any decision or
order passed by a Subedar or *[Commi-
ssioner of Survey  Settlement or
Commissioner of Land’ Récords;] but
an appedl shall-not lie -against the
decision or order passed by *[such
officer] on. second or third appeal.

*Amended by Act No, III of 1355 F.
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.- 1317 F: HYD. ACT VIII] Land Revenue
( Translation )

-(3) - 'When on account of promotion
--or change of des1gnat10n, an appeal
‘against any decision or order lies under
- “this section to the same officer who has
originally passed the decision or order
appealed against, the appeal .shall lie
to the officer competent under this sec-
tion to hear appeals against the deci-
sions of the said officer.

L@ If any decision or order is mo-

dified or annuled on revision or review
as hereinafter provided such revision
or review shall be appealable as if it
were an original order or decision.

‘The followmg orders shall be
non-appealable ——

- 159.

Non-appeal-
able orders.

() order for exemption from period
of llmltanon for a memorandum of
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. Land Revenue [1317 F: HYD, ACT VIII
{ Translation)

appeal or application for review under -

section 5 of the Hyderabad Limitation
Act;

.. (2) order rejecting. an application
for revision or review.

160 Except as otherw1se prov1ded
in this Act the period of

Period of - . limitation for the appeal.
limitation. ~ preferred under section
.. 158 shall be as follows :—

(1) when * the appeal is against

the order or decision of an officer lower

in rank to a *[ ] Taluqdar *[ ] or *[Com--

missioner of Survey Settlement or Com-
missioner of Land Records,] 60 days;

in' all other cases, 90 days.

@

161, The original order or decision

Original appealed ' against or an
ordgr orcopy authentic thereof shall be
{ahcfrelog tlo filed along with every
€ 11led aiong of a .
ot o Lone memorandum of appeal
memoran- ’
dum etc.

* “+Amended by Act No. III ot 1355 F.
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1317 F:HYD. ACT VIII ] Land Revenue
' (Translation)

162 The appellate authorlty may
admit the memorandum

Powers of  of appeal after or without
appellate i
authority, -~ calling for the record of

the subordinate depart-
ment or may after calling for the record
and hearing the arguments of the appel-
lant summarily dismiss without admit-
ting it : provided that when the memo-
randum of appeal is time barred or the
_ decision is non-appealable the record of
the subordinate deparment shall not
be called for. o

(2) If the: memorandum of appeal
is admitted, a date shall be fixed for
the hearing and the respondent 1nformed
of it by a notice.

(3) The appellate authority may,
if the parties be present, after hearing
their arguments and if, inspite of the
due service of notice, any party
be not present, after perusing the
existing record :

33
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Land Revenue [ 1317 F: HYD. ACT VIII
(Translation)

(a) annul, vary, modify or con- .
firm the order or decision® of the
_subordrinate deparment; or

- () order the subordmate depart-
ment to make further enquiry or take
further evidence ; or

(c) take such further evidence
himself - or by sending back the case
to the subordinate department direct |
it for its disposal in the manner he
may deem fit.

163 (1) When a memorandum

of appeal is admitted the

appellate authority may,-

pending decision of the

- appeal, direct the execu-

tion of the order or decision under
appeal to be stayed.

Power to stay
execution.

(2) Any Revenue officer who
has passed an order or decision or his .
successor may, if an appeal against the
- order or decision has not been pre-
ferred: to a competent officer, on the -

418
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1317 F:HYD. ACT VIII] Land. Revenue
( Translation )

application of any - aggrieved party at
any time within the period of appeal
stay the execution of such order or
decision for 'such period (not. exceeding
three months, in any case) as he may
deem fit in order toenable theaggrieved
party to present ‘a’ memorandum
of appeal to the competent officer and

. obtain -an order for the stay of
execution.

Orders under  this sub-section

by which execution is stayed or

. refused ‘to be stayed shall not be
appealable. ' ;

(3 When an- order of stay of »

execution is passed under sub-section
(1) or (2) the appellate authority or
the . executing  officer may, at his’
, discretion, take security from the party
concerned or impose any other con-
_ ditions as may be deemed fit.

" : 164, When an order or decision
- is declared as final by
‘Final order  this Act or
to be deen}ed -ordér made under this Act
neappeat  no appeal shall be deemed
: to lie against it. But the

L

any. rule .or.
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. Land Revenue [1317 F: HYD ACT VIII
. (Translation)

* Government - shall have power. under
section 166~B to modify, annul or
vary even any final order or decision.

--165. If in any case on the motion
of any officer who is not

Propriety of . competent to deal with it,
reconsidera- a  superior competent
tion of order officer passes any order
Passed onl - - 1) 4he first instance, noth-

- motion of .
incompetest ing - shall prevent such

officer. . --competent officer, on the

applicati on of any party,
to reconsider the said order and modify,
annul or vary it and such modification,
annulment or variation shall be deemed
to be in the first instance.

REVIEW.

" 166. Eizery Revenue oﬁ‘icer may,
-either himself or on the
Review, " application of any party

.. when the application is
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1317 F: HYD. ACT VIl ] Land Revenue.

- Translation)

accompanied by the original order or
-decision or by an authentic copy of
such order or decision against which the

. review Is desired, review the order or

decision passed by him or his prede-
cessor and make such order as he may
deem fit:

Provided that an application for
review shall be made on the following
grounds only:—

(a) when some new and important
matter or evidence has been discovered
which the applicant even after due
diligence, could not know or adduce
till the order or decision waspassed; or

(b). when some mistake .or omis-

sion, by reason of Wthh the applicant

has suffered loss, is’ apparent on the
face of order or decmon or

(c) when there is some other
reasonable ground for review.

f LI (YOS Wi

bvll.'

c:cs"uufa’;/ Y c)%woﬁ"”‘{i
L;JJWL(Q;W; ,-wduf
el s Bl iz S
u”z._ o d/u’; Q,Ji;u ‘)/' -y

"/ h.-'/""

u/odt //..,/559:/4 .J:,-//
-v*d/é,,é:{iuddni*

(fm V47 ..uw’d/l‘,/ (@)
“‘;/59» }63/}’}»@/;4 e e
At B S
.ﬁ({//u;(f‘“[_ ;} :'z{?/)?;@u/

ﬁ&&w‘j@*ﬁéér@?cq}
| CQJIL(U’JJC’%LUL.%V%}J;L.

'L.-y;g?{;’wuﬁ i ] Ay

.{@L}M; ’UJ/ U/G L,/f"' =7 ()

421 .



Land Revenue [1317 F: HYD. ACT vm"'

(Translation)

@ (a) Where it appears to the re-
viewing authority that there is no reason-
able ground for review he shall reject

the - application, but before rejecting’

the application, the person applying for

review shall be given an opportunity -

" to produce arguments in support of
the apphcatlon

{b) Where such authorityis of opi-
nion that the application for review
should be granted, he shall grant the
application but before domg so the
opposite party shall be given an oppor-
tunity of belng heard. .

" (¢} Where such application is on
the ground of the discovery of new and
important matter or evidence which
the applicant alleges was not within
his knowledge or could not “be pro-
duced by him till the order or decision
was passed, it shall’ not be granted
unless such allegation is fully proved.

(3) Where in the opinion of a
Subedar, '*[Commissiqner- ~of Survey

*Amended by Act No. III of 1355 F.
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- 1317 F: HYD. ACT VI ] Land Revenue
’ (Translation)

Settlement, Commissioner of Land
Records] or the Talugdar *[ ] the review
of an order or decision not passed by
him is necessary or when any other
Revenue officer, below the rank of a
*[ ] Talugdar, *{ }¢ *[Commissioner of
Survey Settlement or Commissioner of
Land Records,] desires to review an
order or decision whether passed by him
or his predecessor every such officer
shall before granting the application for
review obtain the sanction of such offi-
cer or highier department whose imme-
diate subordinate he may be.

(4) No order or decision shall
be modified or annulled - on review
unless all the parties to the case to be
affected are summoned. and heard
. against. 'the  order or  decision
under review.

*Amended by Act No. Il of 1355 Fasli.
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Land Revenue [1317 F: HYD, ACT VIIL
(Transiation)

- (5) When a memorandum of appeal
or apphcatlon for revision has been filed
against any order or decision, such
order or decision shall not be reviewed.

- (6) No order or decision shall be
reviewed which affects the mutual

rights of the raiyot unless an applica-

tion is filed by some party to the case

and such application for review shall

_ not be admitted unless it is filed within
90 days from the date of the order or
decision,

(7) When an order or decision

"~ has been disposed, of in appeal or

revision, no Revenue officer lower

_in rank to the authority hearing

the appeal or revision shall be compe-
tent to review such order or decision.

(8) For purposes of this section,
the *[ ] Talugdar *[ ] shall be deemed

*Amended by Act No. III of 1355 Fasli.
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1317 F: HYD. ACT VIl ] Land Revenue
(Translation) -
. to be the successor of every such Reve-

nue officer in the district as maynot be

" present within the limits of the dist-
rict or who has ceased to have powers
in the Revenue department :
that his successor has

) not been
- appomted

(9) Orders passed in review shall
on no account be reviewed.

'166-A. The provisions
Hyderabad Limitation Act

oAprIj};;?g.ou * ‘shall, as- far. as possible,
tion Act. apply to every memoran-

- - dum of appeal and appli-
cation for review under this Act.

REVISION.

166—B (1) The Governmnet or
- any Revenue officer not,
- Jower inrank to a *Talug--

Revision. -
dar, the *Commissioner

“of Survey Settlement or Commissioner.

P

Provided:

of the

' JP}VU)&(&I

*Amended by Act No. I of 1355 Fasli.
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Land'Revenue [1317 F: HYD. ACT VIIL |

(Trarislation)

of Land. Records may . call for

“the record of a case or proceedings from
a subordinate department and inspect
it in order to satisfy* himself that.the
‘order or decision
proceedings taken is regular, legal
and proper: and may - make sultable
order in that behalf’:

Provided thatno order or decision |
affecting the rights of the raiyot shall |

Jbe modified or annulled unless the
.concerned parties are. summoned and
heard.

i

(2) Every Revenue officer
“lower in rank to a *Talugdar or
*Commissioner of Survey settlement
or Commissioner of Land Records] may
call for the records of a .¢case or pro-
ceedings from a subordinate department
and satisfy himself: that the order or
decision- passed or he proceedings
taken is regular, legal and proper and

if, 'in his opinion,* adfy’ order or decision’ |.

, or..proceedings - ‘should be modified or
annulled, he shall put up the ﬁle

‘passed or the |
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1317 F: HYD. ACT VIII] Land Revenue
o i (Translation). ..~ - .
“of the case with his opinion to the
“*[ ] Talugdar *[ ] or *[the Commissioner
- of Survey Settlement or the Commis-
s10ner of Land Records], as the case may
) " Thereupon the *[. ] Talugdar *[ ] or
- *[Commlssmner of Survey Settlement or
“the Commissioner of Land Records]
may pass suitable order under the pro-
visions of sub-section (1). -

(3) The original order or decision
or an authentic-copy of the original
order-or decision sought to .be revised
shall be filed along with every appli-
cation for revision. -

'CHAPTER - XII -

MISCELLANEOUS

167 Subject to such rules and after
taking -such fees as the

Inspectlon of Government may- pres- .
maps, survey . cribe by notification,’
reords and vi- settlement

records,
liage accouuts BN
:and granting - T
copies there- " -
.. of.

all

*Amended by Act No. 1II of 1355 Fasli. .
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Land Revenue [ 1317 F: HYD. ACT VIII
( Translation )

maps and vﬂlage accounts shall be open
to theinspection of the public and
copies and extracts thereof may be

given. . . '

168. The following rules shall be
enforced at the partition
of any area on which land
revenue is levied —

Rules for
partition of -
an area on
which land
revenue is
levied.

(1) The area shall be divided
as far as possible according to
numbers . without ™ -sub-dividing any
number; . . ‘

But if the partltlon cannot be com-
peletely effected without sub-dividing
a number, such number may be sub-
divided by the Taluqdar, subject to the
provisions of section 79.

2) Any number or its pote-
number which may remain undivided
after the partition has been carried out
under the preceding rule and - which is
incapable of sub-division or further

5

*Amended by Act No, IIT of'1308 F.
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1317 F : HYD. ACT VIII | Land Revenue
( Translation )

sub-dlvxslon according to section 79,
shall be made over to one of the shar-
ers; provided that such sharer pays to
the other sharers the consideration for
“their shares or they shall be sold or
‘auctioned and the proceeds divided
among all the sharers or disposed of as
the Talugdar thinks fit.”

L4

(3) The expenses properly in-
curred in making such partition shall be
recoverable as an arrear of land revenue
in such proportions as the Talugdar
thinks fit from all the sharers or from
the persons at whose request partition
is made or from the persons mterested
in such partmon

*169. (1) Except in the follow'ing'
cases the provisions of

chgt:sxotns Chapter IX shall not
o apter i -

DX hoa far a%ply ' io non Khalse}
applicable viiages %

to non-Khal- ~ ~

sa villages.

+ Amended by Sec. 36-of Act No, I of 1355 F.
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Land Revenue [ 1317 F:'HYD. ACT VIII
N (Translatzon)

(a aII Khalsa fand s1tuated ‘in non-
Khalsa villages; x NN

= (b) ﬁoﬁ-Khaléd:'Villdge’s’;‘ ‘a fixed

k‘s'hare of the land revenue of which, is
payable to the government;

(c) vxIIages the . holders of which
are entitled to " receive a fixed part of
the land revenue, and any amount in
excess belongs to the government.

(2) . Matters. contalned in sub- ,

. SCCtIOII ( 1) shall not’ prevent the govern-
ment from applying, in their discretion,
all'or any of the provisions of the said
Chapter to any non-Khalsa village or
villages by a general -or special. order

" and subject - to such condmons as they.
_may deem fit.

170 In the event of any village or |-

.- non-Khalsa:-drea coming

Revenue -~ under - the  temporary
administra-  administration the Talug- .
tion of * . .. dar may- let out the’
X;ﬂf%igf;a' cultivable lands of such
area that -village or area at rates |
may be determmed by means of

.,._—/‘""‘ e u‘mcﬁjtun |
,av/a‘frf,ﬁuw“m 0y
' -ﬁd‘:u»
‘Lu.‘.u,ﬂ—’b/ﬁ" AN )
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N
© St g A (T
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*As substituted by Act No, XXIII of 1953; .
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1317 F: HYD. ACT VIII] Land Revenue

(Translation)

settlement or . at such
-~ other'rate as he may deem

temporarily
- -under

*Govern-
memt fit to be reasonable, and
administra- 04y, to let out-for cultlva—

‘tion:> " " - tion -~ "unoccupied - ‘land,

treat itas onoccupxed land,
or may conduct .the revenue adxmmstra—
. tion or such village or area under the
- rules, for -the administration of Khalsa
_lands untilll such time as such village or
area shall remain under the admmlstra-
tlon of the *Government '

Prov1ded that the-aforesaid pro-
* visions shall Have'no affect on written
agreements made by the orignal holder
.‘of the village'or non-Khalsa.area in res-
-pectof any land before its ‘coming under’
the administration of the *Government
“.unless the ‘claims .of " the . *Government :
on such land remain unaffected.

171. When a settlement is extended
under the provisions of
the last preceding “section
orof any other law, toa

non-Khalsa village, all

" Pattadars of
non-Khalsa
villages.

#As amended by Subsection () of Sectlon 20of
Act No. IIT 0f-1308 Fasli. :
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Land Revene | 1317 F : HYD. ACT VIil!

: " (Translation)
‘the land holders to whose holdings the
settlement extends shall have the same
rights and duties as the land holders in
khalsa village under this Act and all the
provisions of this Act relating to patta-
dars and Pote-pattadars shall be apph-
cableso faras may be, to them.

172. (1) The Government may, by
notification published in
. the Jarida, make rules not
inconsistent with the pro-
visions ' of this Act, to

Power to
make rules.:

~carry out the purposes and objects of

this Act and forthe - guidance of all
persons in matters connected with the
enforcement of this .Act or.in matters
not expressly prov1ded for in the Act.

" (2) In particular, and without preju-
dice to- the generality of the foregoing

+Amended by Act No. I1I of 1308 F.
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1317 F : HYD. ACT VIII | Land Revenue
(Translation)

power, rules” may be ‘made  with regard
_ to, the followmg matters -

-

Prov1ded that the power to
make rules under clauses (d), (m) and
(n) shall be exercised inthe manner
prescribed by section 17 of the Gene-
ral Clauses Act No. III of 1308 Fasli -
subject to previous publication;” .

e

(a) the appointment of Revenue offi-
cers and the exercise of their powers and
their duties;

(b) Where the appomtment of the
officials is subject to furnishing security,
the manner in which security shall be
taken from them and the nature and
the amount of such security;

(© *[Omitted:]
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*Omitted by Act No. XLIV of 1952.
. —
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Land Revenue [ 1317 F :HYD. ACT VIII
| aqsuwul/u@"@%w (&)
43l fuf‘z;@;'dbi; ~,<.i’(.f.aﬂJ(r/f'
s oudmdaﬁu’u;,/_

(Translatton)

(d) speclfylng
. shall be deemed to be Revenue officers
in non-Khalsa areas and the conditions

under which they shall be deemed to be '

" such officers;

~ (e) the assessment of land revenue
and the alteration and revision of such

assessment and the recovery of land °

‘revenue; .

_ (f) thedisposal of attached land;

(g) the maximum amount of ﬁne
leviable under section 57;

the persons who

J:‘ﬁ/ o olsie gistoil

J,u:of“”

-::J .WJJJJ/L}L I (&)
J*”J\,(L"J‘fdl il dbjbﬂl;vd/

,.we,ij/ve‘x A( B

*[(f-1) to. prescribe the manner
of publication of the notification
and of the service of the notice referred
to in sub-section (3) of section 46-A;}.

> J » . . .
Bt aFL vy
¥y .
- MBS

*Added by Act No, XLIV of 1952,
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- 17 F:HYD. ACT VIII] Land Revenue ' -

» ( Translation ) -
(h) the purpose for which land

assessed for land 'revenue may or may-

not be used and to grant permission to
use agricultural Jland for ,uon-
agricultural ' purposes; :

) (i) issuing of notice in the matter of
enhancement of rent and eviction from
land by the holder to the Asami or by
the Asami to the holder under

_section 71;

(j) prescribing thearea of anum-
ber under section 79 and the records,
registers, accounts and maps to be
maintained for the purposes of this Act
“and the manner and formsin which
they shall be prepared and maintained;

(k) the interest or penalty charge-
able 1f land revenue is not pa1d in t1me,

() regulating the conduct of

'survey and settlements and land reve-
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;Land Revenue [ 1317 F; HYD. ACT VIII-
) (Translatlon)

nue and® prescrlbmg the notice to be-
issued under section 84 before the
mtroductlon of settlement -

(m) - prescribing the manner in
which pattadar’s rights shallbe deter-
mined in ‘non-Khalsa areas under
section 86;

(n) prescrlbmg the method of .
determination, levy and recovery of
the costs’ of survey. and settlement in
noni-Khalsa villages ufider ’seetion: 88:A;

(o} the. d1v151on of survey numbers
into pote-numbers and ‘the”assessment
of pote-numbers under sect1on 89-B;

p a(p) the, constructlon,_ laymg out,
‘madintenance and ““repair of ‘boundaty
‘marks;

436

M, 5

i .« “u Asf] i ol ) OL’:’,‘.‘- é’l)‘b‘/i}g‘ cj; G-

!u&«u,f")- rf,uur?le/u"ux
"’d— ....J,w w.:fc... N |
é/z_,w p

b LT B b ()
A ”)..-N'Ub{fJbﬂ‘U M“J"/"
Veluy 274
(PP 3o )u u("’ff,ad{’.['j(C))
LediorfesihafL i
= ,...}))'b/d:“'u:id,c;’ -
c...J/c,?f«u) 7 3 (™)

/J..,:JJ;,JJL‘/&J’(‘(.://
(/.aa‘ b/g/\

sl (E)

, PR
- }J:l.:/m..‘f

M



1317 F: HYD. ACT VIII ] Land Revenue
(Translation)

(9) :the mode of drawing up plaint,

" appeal, application for review and revi-

sion, of prescribing forms and the
manner of presenting them. :

173. (1) The*[Government] may pres-
cribe punishment for

Punishment  breach of rules which may
of rules. either be imprisonment to

the extent of one month or

fine which may extend to ﬁve hund--

red rupees or both.

(2) Under - sub-section (1)

punishment on conviction shall be:

- awarded by a Magistrate.

. *Amended by Act No. III of 1308 F.
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